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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH AT NEW DELHI
- 0.A. No. 717 of 2024

IN THE MATTER OF:

News Item titled ""People Are
Breathing In Cancer-Causing
Chemicals in their cars study

find” appearing in NDTV.com

dated 08.05.2024 R SUO-MOTO
Versus
_§ g BVIONOF INDIA & ORS. ...RESPONDENTS
@ i g é . § .
lg ;;f* Zt DITIONAL AFFIDAVIT ON BEHALF OF RESPON-

NT No. 3 - INDIAN COUNCIL OF MEDICAL RE-
ARCH (ICMR) TO THE SUQ-MOTO ORIGINAL APPLI-
ATION UNDER THE NATIONAL GREEN TRIBUNAL
ACT, 2010 IN TERMS OF THE ORDER DATED 03.01.2025:

TRt sgfia
uncil of Magdi
TR S i

G
~29

T Bepartiment of

(BF.} / Assti. Director General

I
S iy

indian Co

. TSNS TR/ JAGD!
. wERdE

Most Respectfully Showeth:

I, Jagdish Rajesh, s/o Shri R. Jagdish, aged about 57 years, present-
ly working as Assistant Director General (Admn.), Indian Council
of Medical Research (ICMR), V. Ramalingaswami Bhawan, Ansa-
ri Nagar, New Delhi-110029, do hereby solemnly affirm and state

as under:
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' 1. That ] am presently working as Assistant Director General
(Admn.), Indian Councit of Medical Research (ICMR), and

authorized to file this Reply Affidavit on behalf of Respon-
dent No. 3.

2.  That save as expressly admitted herein and save what are mat-
ters of record, each and every contention made in the present
Original Application shall be deemed to have been emphati-

cally and specifically denied and disputed.

3. That liberty is further craved in making such other and further
submission/filing Additional Affidavits as may be required in

the facts of the case subsequently or as may be directed by

Indian Council of

g rf“: this Hon’ble Tribunal.

gi %1
ggl
?g‘ " That this Hon’ble Tribunal vide Order dated 12.09.2024 had
‘3% " directed the answering Respondent to submit a report in re-
§iz g nesSp P
EEE spect of the availability of the testing facility for compounds/
EEE elements involved in the instant Original Application, specifi-
Bk E g PP
% 'E cally, Tris (1-chloro-2propyl) phosphate, Tris (1, 3-dichlore-2

propyl) phosphate and Tris (2-chloroethy) phosphate. The

said direction is reproduced herein below:

“Learned Counsel for Respondent No. 3 is also directed to
obtain instructions in respect of the testing facility available
for compounds/elements involved in the present case and

submit a report in this regard within 8 weeks by way of an
affidavit.”
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5. That this Hon’ble Tribunal vide Order dated 03.01.2025 was

7.

pleased to grant further féur wéeks’ time to file the report in

terms of the pfev‘ious Order dated 12.09.2024. That the

: present affidavit is being filed in corhpliance of the said direc-

tions.

That it is humbly submitted. that the answering Respondent-

Indian Council of Medical Research (hereinafter referred to as

C‘ICMR’), New Delhi, is the apex body in India for the formu-

lation, coordination and promotion of biomedical research and
is one of the oldest medical research bodies in the world. That
there are arouh‘d 27 Institutes under the aegis of the answering
Respondent- ICMR having various thrust areas, conducting

research in respect of their respective thrust areas.

That it is humbly submitted that information was sought from
various Institutes under the patronage of the answering Res-
pondent with respect to availability of the testing facility in
regards to the c}__aﬁémicals/elements in question in the instant

G . .
suo<"moto Original Application.

That on the basis of information received, it is humbly sub-
mitted that for the purposes of analyzing three chemicals

namely, TDCIPP, TCEP and TCIPP, analytical techniques

“such as Gas Chromatography- Mass Spectrometry (GS-MS),

Liquid Chromatography- Mass Spectrometry (.C- MS) and
1.C- MS/MS are to be-resorted to and for the same specialized

equipment is required.
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9.

That it is humbly sublinitied that as on “ate, while certain re-
sources such as CS-MEAS are availzble, there would be a
need to procure Ceriified Refererce Pdnerial (CRM) for the

measurements by this snaivtical techniyue,

That furthe-merz, with respedt to the facility of LC-
MS/MS, it is bhumbiy submitizd that though the same 1S
available, it is not funciional at edequate levels. Therefore,
effective testing of {ne sbove-raentioned chemicals is un-

feasible/unworkable tiirough the said technique.

10. That however, it i3 humblv submitted that two Institutes

]
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namely, ICMR-Nationai Institute of Occupational Health (he-
reinafter referred 1o as “ICMR-NIOH’) situated at Ahmadabad
and ICMR-National Institute for Research in Environmental
Health (hereinafter referred to as ‘TCMR-

NIREH’) located at Bhopal, both under the umbrella of ans-
wering Respondent, are in the process of procuring the requi-
site testing facility/ecuipment’s which would enable the ans-
wering Respondent to effectively tesvanalyze such chemicals
fort'c?‘zr_aiff“éi‘nogen,icity.

i

A copy of ihe tender documeat for procuring the High
Resolution Orbitrap Mass Speciromster by the ICMR-
NIOH is annexed herewith and marked as ANNEXURE R-
1.

A copy of the tender documernt for procurement of
Liquid Chromatograph&l with tandem mass spectrometry
(LC- MS/MS) by ICMR- NIGH is annexed herewith and
marked as ANNEXURE E-2.
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A copy of the ..e‘ador document for Automated HPCL
System for Separation of complex mixtures (Q3) by ICMR-
NIREH is annexed herewith and marked as ANNEXURE
R-3. o ' R '

12. That in light of the above 'submiSSions though there are
equlpment S avallable w1tl: two Instltutes however due to
-samplmg constralnts and for reasons hlghhghted heremabove
testing the three chemlcal compounds is unworkable Howev-
er, the answerlng Respondent has already undertaken positive

steps in. procurlng the needfni ,equlpment 5.

13. PRAYER:
That therefore, in view of the above factual scenario and cir-
cumstances, it is humbly prayed that this Hon’ble Tribunal
may be pleased to take on record the instant Additional Affi-

davit and consider the submissions made therein.
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VERIFICATION:
I, Jagdish Rajesh, s/fo Shri R: .Yégdish. aged about 57 years, pre-

sently working as Assistant Director General (Admn.), Indian
Council of Medical Research (ICMR), Y. Ramalingaswami Bha-
wan, Ansari Nagar, New Delhi-| 10029, do hereby solemnly af-

firm and declare, that the above reply has been drafted by our

counsel as per instructions anad the contents of the reply are true
and correct as per officiat record and the best of my knowledge
and belief. No part of it is faise and nothing material has been con-

cealed there from.

Verified at New Delhi, on _05:{4 day of February, 20235.

<~

‘fndizn Councl of Medical Reselth
“fvaia SRR ORI Gapartmen of Welly Besearch -

T F R TR [ Govimment of tndly-.

Fiarh Ww! m-mmﬂ Nagar, NexeRegumtae

Faid
Through

.
M/s. §1 & COMPANY

ADVOCATES FOR RESPONDENT NO. 3
229, LAWYERS CHAMBERS,
DELHI HIGH COURT

2k, TRNTY JAGDISH RAVESSH!
R.EP Orped ‘N@WWJ
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Dated: fg. p2-2025"
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Bid Number: GEM/2022/B/2829141
Dated: 07-12-2022

Bid Document

Bid Details

Bid End Date/Time

19-12-2022 21:00:00

Bid Opening Date/Time

19-12-2022 21:30:00

Bid Offer Validity (From End Date)

165 {Days)

Ministry/State Name

Ministry Of Health And Family Welfare

Department Name

Department Of Health Research

Organisation Name

Indian Council Of Medical Research {icmy)

Office Name

Indian Councii Of Medical Research

Total Quantity

1

Item Category

High Resolution Orbitrap Mass Spectrometer (Q3)

Minimum Average Annual Turnover of the

and Turnover

bidder (For 3 Years) 150 Lakh (s}
Years qf P_ast Expt-arlence Required for 3 Year (s}
same/similar service
MSE Exemption for Years Of Experience ¥

es
and Turnover
Startup Exemption for Years Of Experience Yes

Document required from seller

Experience Criteria,Past Performance,Bidder
Turnover,Certificate (Requested in ATC),OEM Authorization
Certificate Additional Doc 1 (Requested in ATC),Additional
Doc 2 {Requested in ATC),Additional Coc 3 (Requested in
ATC),Additional Doc 4 (Requested in ATC) ]
*In case any bidder is seeking exemption from Experience /
Turnover Criteria, the supporting documents to prove his
eligibllity for exemption must be uploaded for evaluation by
the buyer

Past Performance - 50 %
Bid to RA enabled INo
Annual Maintenance Charges Required Yes

Type of Bid

Two Packet Bid

Time allowed for Technical Clarifications
during technical evaluation

2 Days

Evaluation Method

Total value wise evaluation

EMD Detail

=1

Required

[
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. T
ePBG Detail *
oo s o -
Advisory Bank :l State Bank of india _ __I
'ePBG Percentage(%) JI 3.00 !
[Duration of ePBG required (Months). |62 b

{a). EMD & Performance security should be in favour of Beneficiary, wherever it is applicable.
Beneficiary: . .
Director General, ICMR
Indian Council Of Medical Research, Department of Health Research, Indian Council of Medical Research (ICMR), '

Ministry of Health and Family Welfare !
(Director General, lcmr)

Splitting
Bid splitting not applied.

Ml Purchase Preference

il Ml Purchase Preference ]l No

et - o= o b —r——— - - — - e e ——tammomr —im . mrwre.rr e e - n—n

Details of the Competent Authority for MII

{
i
y
'

1 Name of Competent Authority ” Finance Secretary

|
!
i
[}
{

| Designation of Competent Authoerity I Finance Secretary

I | S S

Qffice / Department / Division of Competent
Authority

| CA Approval Number . jl _

I| Competent Authority Approval Date | 21-06-2022 |

In view of request of MoH&FW, 371 No. of Medical Devices/
Equipments were exempted

Brief Description of the Approval Granted by
Competent Authority

%
+
]

t
L

—_—

Competent Authority Approval for not opting Make In India Preference : View Document

MSE Purchase Preference

s

|[MSE Purchase Preference
(L8 —_

1. If the bidder is a Micro or Small Enterprise as per latest definitions under MSME rules, the bidder shall be
exempted from the requirement of "Bidder Turnover” criteria and "Experlence Criteria” subject to meeting of
quality and technical specifications. If the bidder is OEM of the offered products, it would be exempted from the
“OEM Average Turnover" criteria also subject to meeting of quality and technical specifications. in case any

bidder is seeking exemption from Turnover / Experience Criteria. the supporting documents to prove his eligibility |
for exemption must be uploaded for evaluation by the buyer.

2. If the bidder is a Startup, the bidder shall be exempted from the requirement of "Bidder Turnover® criteria and
“Experience Criteria" subject to their meeting of quality and technical specifications. If the bidder is OEM of the
offered products, it would be exempted from the "OEM Average Turnover" criteria also subject to meeting of
guality and technical specifications. \n case any bidder is seeking exemption from Turnover / Experience Criteria,
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the supporting documents to prove his eligibility for exemption must be uploaded for evaluation by the buyer,
3. The minimum average annual financial turnover of the bidder during the last three years, ending on 31st
| March of the previous financial year, should be as indicated above in the bid document. Documentary evidence in
the form of certified Audited Balance Sheets of relevant periods or a certificate from the Chartered Accountant /
Cost Accountant indicating the turnover details for the relevant period shall be uploaded with the bid. In case the
date of constitution / incorporation of the bidder is less than 3-year-old, the average turnover in respect of the
completed financial years after the date of constitution shall be taken into account for this criterta.
4. Experience Criteria: In respect of the filter applied for experience criteria, the Bidder or its OEM {themselves or
through reseller({s)} should have regularly, manufactured and supplied same or simifar Category Products to any
Central / State Govt Organization / PSU / Public Listed Company for number of Financial years as indicated above
in the bid document before the bid opening date. Copies of relevant contracts to be submitted along with bid in
support of having supplied some quantity during each of the Financial year. In case of bunch bids, the category of
primary product having highest value should meet this criterion.
5. Purchase preference to Micro and Small Enterprises (MSEs): Purchase preference will be given to MSEs as
defined in Public Procurement Policy for Micro and Smalt Enterprises (MSEs) Order, 2012 dated 23.03.2012 issued
by Ministry of Micro, Small and Medium Enterprises and its subsequent Orders/Naotifications issued by concerned
Ministry. If the bidder wants to avail the Purchase preference, the bidder must be the manufacturer of the offered
product in case of bid for supply of goods, Traders are excluded from the purview of Public Procurement Policy for
Micro and Small Enterprises. In respect of bid for Services, the bidder must be the Service provider of the offered
Service. Relevant documentary evidence in this regard shall be uploaded along with the bid in respect of the
offered product or service. If L-1 is not an MSE and MSE Seller (s) has/have quoted price within L-1+ 15%
(Selected by Buyer)of margin of purchase preference /price band defined in relevant policy, such Seller shall be
given opportunity to match L-1 price and contract will be awarded for 25%!(selected by Buyer) percentage of
total QUANTITY,
6. Past Performance: The Bidder or its OEM {themselves or through re-seller(s)} should have supplied same or
similar Category Products for 50% of bid quantity. in at least one of the last three Financial years before the bid
opening date to any Central / State Govt Organization / PSU/ Public Listed Company. Copies of relevant
contracts (proving supply of cumulative order quantity in any one financial year) to be submitted along with bid
in support of quantity supplied in the relevant Financial year. In case of bunch bids, the category related to
primary product having highest bid value should meet this criterion.

ﬁh’:‘

Pre Bid Detail(s)

Pre-Bid Date and Time Pre-Bid Venue

Meeting will be conduct through VC. Link will be publish on ICMR website
*https://main.icmr.nic.in”. Interested bidder may also contact on mail id

14-12-2022 11:00:00 ‘cpcicmr@gmail.com

All representations/ queries of bidders must be sent to “cpcicmr@gmail.com”
on or before 13,12.2022, 11:00 AM

High Resolution Orbitrap Mass Spectrometer ( 1 pieces )

8rand Type Unbranded

Technical Specifications

Buyer Specification Document | Download o o

Annual Maintenance

IWarranty of required product ] 5 Year _ i
Annual Maintenance Charges Duration {Post 5 Year |
Warranty) i

l}nnual Maintenance Charges Freguenecy ‘Quarterly ___J
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*Warranty displayed under the AMC/CMC Details section will supersede the warranty displayed under the catalag |
specfication

Consignees/Reporting Officer and Quantity

e o
Consignee/Reporti uanti Delivery Days |
! S.No. ng Officer Address | Q ty ry b !
1110029, INDIAN COUNCIL OF |
4 MEDICAL RESEARCH V.
; a
1 Aneesh Vyas | RAMALINGASWAMI BHAWAN, 1 2
|| ANSARI NAGAR, NEW DELHI | ]

Buyer Added Bid Specific Terms and Conditions

1.

Generic
CPTION CLAUSE: The Purchaser reserves the right to increase or decrease the quantity to be ordered up
to 50 percent of bid quantity at the time of placement of contract. The purchaser also reserves the right to

increase the ordered quantity by up to 50% of the contracted A guantity during the currency of the
contract at the contracted rates, Bidders are bound to accept the orders accordingly.

Generic

Bidder financial standing: The bidder should not be under liquidation, court receivership or similar
proceedings, should not be bankrupt. Bidder to upload undertaking to this effect with bid.

Generic
Data Sheet of the product(s) offered in the bid, are to be uploaded along with the bid documents, Buyers
can match and verify the Data Sheet with the product specifications offered. In case of any unexplained

mismatch of technical parameters, the bid is liable for rejection.

Generic

Installation, Commissioning, Testing, Configuration, Training {if any - which ever is applicable as per scope |

of supply} is to be carried out by OEM / OEM Certified resource or OEM authorised Reseller,

Generic

Malicious Code Certificate:

The seller should upload following certificate in the bid:-
{2) This Is to certify that the Hardware and the Software being offered, as part of the contract, does not
contain Embedded Malicious code that would activate procedures to :-

(i) inhibit the desires and designed function of the equipment.

{if) Cause physical damage to the user or equipment during the exploitation.

(iii) Tap information resident or transient in the equipment/network.
(b} The firm will be considered to be in breach of the procurement contract, in case physical damage, loss
of information or infringements related to copyright and Intellectual Property Right (IPRs) are caused due
to activation of any such malicious code in embedded software.

-
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6.

10.

11.

12.

13
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Generic

Manufacturer Authorization:Wherever Authorised Distributors/service providers are submitting the
bid, Authorisation Form /Certificate with OEM/Qriginal Service Provider details such as name, designation,
address, e-mail Id and Phone No. reguired to be furnished along with the bid

Generic

1. The Seller shall not assign the Contract in whole or part without obtaining the prior written consent of
buyer.

2. The Seller shall not sub-contract the Contract in whole or part to any entity without obtaining the prior
written consent of buyer.

3. The Seller shall, notwithstanding the consent and assignment/sub-contract, remain jointly and severally
liable and responsible to buyer together with the assignee/ sub-contractor, for and in respect of the due
performance of the Contract and the Sellers obligations there uncer.

Generic

without prejudice to Buyer's right to price adjustment by way of discount or any other right or remedy
available to Buyer, Buyer may terminate the Contract or any part thereof by a written notice to the Selier,
if:

i) The Seller fails to comply with any material term of the Contract.

ii} The Seller infarms Buyer of its inability to deliver the Material(s) or any part thereof within the
stipulated Delivery Period or such inability otherwise becomes apparent.

iii} The Seller fails to deliver the Material(s) or any part thereof within the stipulated Delivery Period
and/or to replace/rectify any rejected or defective Material(s) promptly.

iv) The Seller becomes bankrupt or goes into liquication.

v) The Seller makes a general assignment for the benefit of creditors.

vi) A receiver is appointed for any substantial property owned by the Seller.

vii) The Seller has misrepresented to Buyer, acting on which misrepresentation Buyer has placed the
Purchase Order on the Seller.

Turnover

Bidder Turn Over Criteria: The minimum average annual financial turnover of the bidder during the last
three years, ending on 31st March of the previous financial year, should be as indicated in the bid
document. Documentary evidence in the form of certified Audited Balance Sheets of relevant periods or a
certificate from the Chartered Accountant / Cost Accountant indicating the turnover details for the
relevant period shall be uploaded with the bid. In case the date of constitution / incorporation of the
bidder is less than 3 year old, the average turnover in respect of the completed financial years after the
date of constitution shall be taken into account for this criteria.

Service & Support

Escalation Matrix For Service Support : Bidder/OEM must provide Escalation Matrix of Telephone Numbers
for Service Support. :

Certificates

Bidder's offer is liable to be rejected if they don't upload any of the certificates ! documents sought in the
Bid document, ATC and Corrigendum if any.

Warranty

Warranty period of the supplied products shall be 5 years from the date of final acceptance of goods or
after completion of installation, commissioning & testing of goods (if included in the scope of supply}, at
consignee location. OEM Warranty certificates must be submitted by Successful Bidder at the time of
delivery of Goods. The seller should guarantee the rectification of goods in case of any break down during
the guarantee period. Seller should have well established Installation, Commissioning, Training,
Troubleshooting and Maintenance Service group in INDIA for attending the after sales service. Details of
Service Centres near consignee destinations are to be uploaded along with the bid.

Warranty
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15,

16.

17.

\Successful bidder will have to ensure that adequate number of dedicated technical service personals /
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engineers are designated / deployed for attending to the Service Request in a time bound manner and for ”
ensuring Timely Servicing / rectification of defects during warranty period, as per Service level agreement
indicated in the relevant clause of the bid.

Warranty

Timely Servicing / rectification of defects during warranty period: After having been notified of the defects
/ service requirement during warranty period, Seller has to complete the required Service / Rectification
within 3 days time limit. If the Seller fails to complete service / rectification with defined time limit, a
penalty of 0.5% of Unit Price of the product shall be charged as penalty for each week of delay from the
selier. Seller can deposit the penalty with the Buyer directly else the Buyer shall have a right to recover all
such penalty amount from the Performance Security (PBG).Cumulative Penalty cannot exceed more than
10% of the total contract value after which the Buyer shall have the right to get the service / rectification
done from alternate sources at the risk and cost of the Seller besides forfeiture of PBG. Seller shall be
liable to re-imberse the cost of such service / rectification to the Buyer.

Forms of EMD and PBG

Successful Bidder can submit the Performance Security in the form of Account Payee Demand Draft aiso
{besides PBG which Is allowed as per GeM GTC). DD should be made in favour of Director General, ICMR
payable at Delhi. After award of contract, Successful Bidder can upload scanned copy of the DD in place of
PBG and has to ensure delivery of hard copy to the original DD to the Buyer within 15 days of award of
contract.

Forms of EMD and PBG

Successful Bidder can submit the Performance Security in the form of Fixed Deposit Receipt also (besides
PBG which is ailowed as per GeM GTC). FDR should be made out or pledged in the name of Director
General, ICMR A/C (Name of the Seller). The bank should certify on it that the deposit can be withdrawn
only on the demand or with the sanction of the pledgee. For release of Security Deposit, the FDR will be
released in favour of bidder by the Buyer after making endorsement on the back of the FDR duly signed
and stamped along with covering letter. Successful Bidder has to upload scanned copy of the FDR
document in place of PBG and has to ensure delivery of hard copy of Original FDR to the Buyer within 15
days of award of contract,

Buyer Added Bid Specific ATC
Buyer Added text based ATC clauses

1. Tender Inviting Authority: This tender enquiry for procurement of Q1 No, of High Resolution Orbitrap
Mass Spectromete is being invited by the Director General, Indian Council of Medical Research, Ansari
Nagar, New Delhi to be supplied at ICMR-NIOH, Ahmedabad.

2. Interested bidders are required to sign "Bid Security Declaration” accepting that if they withdraw or
modify their Bids during the period of validity, or if they are awarded the contract and they fail to sign the
contract, or to submit a performance security before the deadline defined in the request forbids
document, they will be suspended for the period of 6 months from being eligible to submit Bids for
contracts with the entity that invited the Bids.

3. Eligibility: The Bidder must be a Manufacturer or its authorized Agent.

4. One Bid per Bidder: A firm shall submit only one bid either individually or as a partner of a joint venture.
A firm that submits either individually or, as 3 member of a joint venture, more than one bid will cause al!
the proposals with the firms’ participation to be disqualified.

5. ICMR reserves the right to cancel the bid in part or full without assigning any reason and liability on the
buyer. On such cancellation the decision of the DG, ICMR will be binding and final on the subject.

6. Inspections and Tests: ICMR or its representative shall have the right to inspect and/or to test the Goods
to confirm their conformity to the Contract specifications. Further, The Supplier may have an independent |
quality test conducted and the cost of such tests will be borne by the Supplier, b, Inspection of goods shall
be carried out by representative of ICMR and they will issue an acceptance certificate.

7. Packinga: (2) The Suoolier shall orovide such packina of the Goods as is reauired to orevent their damaae
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or deterioration during transit to their final destination, as indicated in the Contract. The packing shall be
sufficient to withstand, without limitation, rough handling during transit and exposure to extreme
temperatures, salt, and precipitation during transit and open storage. Packing case size and weights shall
take into consideration, where appropriate, the remoteness of the Goods, final destination and the
absence of heavy handling facilities at all points in transit (b) The packing, marking, and documentation
within and outside the packages shall comply strictly with such special requirements as shall be expressly
provided for in the Contract, including additional requirements strictly as per Technical Specifications, and
in any subsequent instructions ordered by the Procurement agency. {¢) Packing and Marking shall be

strictly as per Technicai Specifications and will be inspected in terms of provisions of specifications before
clearing for dispatch.

8. Payment: 100% payment shall be made after receipt of complete goods/Equipment in good condition,
acceptance and successful installation of goods/Eauipment and subject to submission of Performance Bank
Guarantee. This payment is subject to recoveries, if any, either on account of statutory deduction/ taxes/
Liquidated Damages, if any and non-rectification of defects/ deficiencies not attended by the Supplier or
otherwise. The firm is required to submit the following documents to ICMR Hagrs for payment:

{a) Copy of Purchase Order:

(b) Copy of Extension Order (if any);

{¢) Invoice in original showing contract number, goods description, quantity, unit price and total amount;
(d) Installation Report in original duly signed and sealed by the authorized officer of the consignee;’

(e) Acknowledgement of Receipt of Goods issued by the consignee Institute/ Center;

(f) Performance Bank Guarantee

9. Settlement of Disputes: (a) If any dispute or difference of any kind whatsoever shall arise between the
Procurement agency and the Supplier in connection with or arising out of the Contract, the parties shall
make every effort to resolve amicably such dispute or difference by mutual consultation.

(b) If, after thirty (30) days, the parties have failed to resolve their dispute or difference by such mutual '
consultation, then either the Procurement agency or the Supplier may give notice to the other party of its
intention to commence arbitration, as hereinafter provided, as to the matter in dispute, and no arbitration
in respect of this matter may be commenced unless such notice is given.

(¢} Any dispute or difference in respect of which a notice of intention to commence arbitration has been
given in accordance with this Clause shall be finally settled by arbitration. Arbitration may be commenced
prior to or after delivery of the Goods under the Contract. In the case of & dispute or difference arising
between the Purchaser/Consignee and a domestic Supplier relating to any matter arising out of or
connected with the contract, such dispute or difference shall be referred to the sole arbitrator appointed
by Director General ICMR.

(d} Arbitration proceedings shall be conducted in accordance with the rules of procedure which are as
follows. (i) The venue of Arbitration shall be the place from where the contract is issued and the language
of the arbitration proceedings and that of all councils and communications between the parties shall be
English. (ii) The decision of the majority of arbitrators shall be final and binding upon parties. (iii)
Settlement of disputes through pre-institution mediation and settlement in accordance with the
commercial courts, commercial division and commercial appellate division of High Courts {Amendment)
AcCt 2018, No. 28 of 2018 Chapter IlIA.

(e} Settlement of Disputes: Notwithstanding any reference to arbitration herein, a. the parties shall
continue to perform their respective obligations under the Contract unless they otherwise agree; and b.
The Procurement agency shall pay the Supplier any monies due to the Supplier.

10. Consignee details {Place of Delivery, Installation, Commissioning) - ICMR-NIOH, Ahmedabad.

11. Insurance: Unless atherwise instructed, the supplier shall make arrangements for insuring the goods
against loss or damage incidental to manufacture or acquisition, transportation, storage and delivery in
the following manner:

(a) In case of supply of goods on Consignee site basis, the supplier shall be responsible till the entire
stores contracted for arrival in good condition at destination. The transit risk in this respect shall be
covered by the Supplier by getting the stores duly insured. The insurance cover shall be obtained by the

Supplier and should be valid till 3 months after the receipt of goods by the Consignee. ;
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(b} If the Equipment is not commissioned and handed over to the consignee within 3 months, the
insurance will be got extended by the supplier at their cost till the successful instaliation, testing,
commissioning and handing over of the goods to the consignee. [n case the delay in the installation and
commissioning is due to handing over of the site to the supplier by the consignee, such extensions of the
insurance will still be done by the supplier, but the insurance extension charges at actual will be
reimbursed.

(¢) Insurance would be borne by the Supplier. Insurance Certificate for 110% of the value to be insured in
favour of Indian Council of Medical Research, covering all risks basis for the goods from
supplier/manufacturer warehouse to consignee warehouse,

12. If the supplier fails to deliver any or all of the goods or fails to perform the services within the time
frame(s) incorporated in the contract, the purchaser/consignee shall, without prejudice to other rights and
remedies available to the purchaser/consignee under the contract, deduct from the contract price, as
liquidity damaqges, calculated individually on each delayed performance of the contract including delivery,
installation, non-submission of documents, etc. a sum equivalent to 0.5% per week of delay or part thereof
until actual delivery or performance subject to a maximum of 10% of the contract price. Once the
maximum is reached purchaser may consider termination of the contract. Since the Liquidated damages
are in virtue of non-performance of services, it will attract GST or any other applicable taxes which in turn
shall be deducted from the Supplier.

13. G5T will be applicable as per the latest Gol notification,

14, To convey to the stakeholders (including the suppliers ) of this project that the program is covered
under World Bank "Guidelines on Preventing and Combating Fraud and Corruption in Program for Results
Financing dated February 1, 2012, and revised on July 10, 2015. For details please refer

uments.azureedge.net/3682 pdf. This aspect may be communicated through the Tender
Documents and also the Program Operation Manual.

15, Firms debarred by the World Bank (debarment list is available online at
Jiwww worldb rajen jects-operations/procurement/debarred-firms) are not eligible for any
contract award under this program.

16. Delivery of Equipment means Supply, Installation, Testing and Commissioning of EQuipment,

Disclaimer

The additional terms and conditions have been incorporated by the Buyer after approval of the Competent
Authority in Buyer Organization. Buyer organization is solely responsible for the Impact of these clauses on the
bidding process, its outcome, and conseguences thereof including any eccentricity/restriction arising in the
bidding process due to these ATCs and due to modification of technical specifications and/for terms and
conditions governing the bid. Any clause incorporated by the Buyer such as demanding Tender Sample,
incorporating any clause against the MSME policy and Preference to make in India Policy, mandating any Brand
names or Foreign Certification, changing the default time period for Acceptance of material or payment timeline
governed by OM of Department of Expenditure shall be null and void and would not be considered part of bid.
Further any reference of conditions published on any external site or reference to external documents/clauses
shali also be null and void. If any seller has any objection/grievance against these additional clauses or
otherwise on any aspect of this bid, they can raise their representation against the same by using the
Representation window provided In the bid details field in Seller dashboard after logging in as a seller within 4
days of bid publication on GeM. Buyer is duty bound to reply to all such representations and would not be
allowed to open bids if he fails to reply to such representations. Also, GeM does not permit collection of Tender
fee / Auction fee in case of Bids / Forward Auction as the case may be. Any stipulation by the Buyer seeking
payment of Tender Fee / Auction fee through ATC clauses would be treated as null and void.

Additional Clause For Annual Maintenance Charges

LS
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€AMC charges to be indicated as percentage of cost of Preduct/Equipment quoted for each year after the
warranty period.

1 2. GST shall be included In the AMC Charges quoted.

3. The AMC functionality shall be available in bid only and no direct RA shall be applicable. In case of bid to RA
decrement rules shall be applicable on total price inclusive of AMC charges.

3.1 Buyer shall indicate number of years of warranty by selecting option of 1- 10 Years available in the field
depending on warranty parameter applicable in category parameters for the equipment. The Seller while
participating in Bid/RA will get fields to indicate AMC charges as percentage depending on number of years of
AMC selected by Buyer. The following shall be applicable If 5 year AMC selected.

3.1.1 AMC charges for first year after warranty period - Percentage to be indicated- Al.
3.1.2 AMC charges for second year after warranty period - Percentage to be indicated A2,
3.1.3 AMC charges for third year after warranty period - Percentage to be indicated A3.
3.1.4 AMC charges for fourth year after warranty period - Percentage to be indicated A4.
3.1.5 AMC charges for 5th year after warranty period - Percentage to be indicated AS.

3.2 The calculation of AMC Charges shall take in to account of number of years of warranty and duration of AMC
as specified while ¢creating bid.

3.3 AMC charges to be indicated for each subsequent year should be same or higher than preceding year.
3.4 The AMC charges shall be offered within range of 3 to 10% of cost of equipment.

4.Since AMC charges are to be paid only later for each year during AMC period , applicable performance
guarantee amount after placement of contract shall be based on the cost of product/equipment and not on basis
of cost of equipment along with AMC Charges.

5. Performance bank guarantee applicable for AMC is to be submitted at start of the AMC and shall be applicable |
as 3% on the total contract value including AMC Charges The PBG submitted after award of contract shall be
released only after new PBG for the AMC peried is submitted and accepted by buyerfconsignee after due
verification. Bank guarantee for AMC is to remain valid till completion of AMC period plus one year .The bank
guarantee for AMC shall be submitted to buyer directly.

6. In case of splitting of quantity product/equipment cost and AMC charges offered by L-1 in the evaluated cost
shall be matched by higher quoting eligible bidders on one to one basis .The equipment cost shall be matched
and AMC charges shall be matched year to year.

7. The AMC Contract shall be an offline contract to be handled by buyer. The payment of AMC will be made on
AMC frequency (as indicated above} basis after satisfactory completion of said period, duly certified by end user
and scope of AMC will be as per para 1 above.

This Bid is also governed by the General Terms and Conditions

In terms of Geld GTC clause 26 regarding Restrictions on procurement from a bidder of 3 country which shares a land border with India. any bidder fram a country which
shares a land border with indla will be eligible to bid in this tender only if the bidder is registered with the Competent Authority. While participating In bld. Bidder has to |
undertake comgllance of this and any false declaration and non-compliance of this would be a ground for immediate termination of the contract and further legal action
In accordance with the laws.

---Thank You---
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Bid Number/grsh waics (R dwan):
GEM/2024/B/5468746
Cated/femriws . 13-11-2024

Bid Document/ fas cerds

Bid Details/fag faao

Bid End Date/TimeMfis dg 3 & arfm/a7g

04-12-2024 18:00:00

Bid Opening Date/Time/fis gent &
arfra/awa

04-12-2024 18:30:00

Bid Offer Validity (From End Date)/fas Qs
U (9T @ Y arfrw @)

155 (Days)

Ministry/State Name/ATaa/T<d W A

Ministry Of Health And Family Welfare

Department Name /311 & IR

Department Of Health Research

Organisation Name/dTaa &1 1A

indian Council Of Medical Research {icmr)

Office Name/Adiaq & 1A

Indian Council Of Medical Research

Total Quantity/fa T 2
Item Category/dg Fea LC MSMS
GeMARPTS ¥ wiah 3 31 / Searched LC MSMS

Strings used in GeMARPTS

GeMARPTS 3 @¥ar 7/ afIuTA / Searched
Result generated in GeMARPTS

Low Cement Castabte LC - 80, Fiber Optic Patch Cord, Low
Cement Castable LC - 70 for Snorkels as per IS 15541, Fiber
Optic Patch Panels, Rack Mountable, Triple Quadrupole
LCMS System for contaminant analysis in Food and Dairy
Products. Hard disk drives, Lost Circulation Control Additive
{LCCA) {ONGC), Locking Compression Plates (V2), Liguid
Crystal Display LCD Panel or Monitors, bar code reader
equipment

3yga & Qv Twfda wEls A / Relevant

Categories selectad for notification

+ Gas Chromatography - Triple Quadrupote Mass
Spectrometry (GC - MS - MS)
« High Performance Liquid Chromatography (HPLC) System

Minimum Average Annual Turnover of the
bidder (For 3 Years)Rizt @ =qmaw Hwa
AfhF AR (3 Tt w@)

227 Lakh (s}

Years of Past Experience Required for
same/similar service/5=8 /T daat F A

w3 R e & o

3 Year (s)

MSE Exemption for Years Of
Experience/3rp@ ¥ aul A vaved ges and
Turnover/Teiay & fv vaead o gz mw &

Yes
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Bid Details/fas fragor

Startup Exemption for Years Of
Experience/¥ @@ & aut § V&M P/ and Yes
Turnover/ Ti3aY ¥ fav wI&IT & T T £

Experience Criteria,Past Performance.Bidder
Turnover,Certificate {Requested in ATC),QEM Authorization
Certificate,Additicnal Doc 1 {Requested in ATC),Additional
Document required from seller/R¥ @ 73 Doc 2 {Requested in ATC),Additional Doc 3 (Requested in
- ATC),Additional Doc 4 {Requested in ATC)

TEAT *In case any bidder is seeking exemption from Experience /
Turnover Criteria, the supporting documents to prove his
eligibility for exemption must be uploaded for evaluation by

the buyer
Do you want to show documents uploaded
by bidders to all bidders participated in No
bid?/
Past Performance/fira weeid 50 %

Bid to RA enabled/Rrz & fod Shersh wfrg R | No

Annual Maintenance Charges Required Yes

Type of Bidfs & WY Twao Packet Bid

Time allowed for Technical Clarifications
during technical evaluation/a@w=i FFarRA ¥ |2 Days

2R TR TSt % AT A

Inspection Required (By Empanelled

inspection Authority { Agencles pre- No

registered with GeM)

Evaluation Method/ S i Total value wise evaluation
Arbitration Clause No

Mediation Clause No

EMD Detail/Seast faor

— . . - .

|| Required/HTaTEA No

oPBG DetallSdidish faaton

{ Advisory Bank/tsTsad &% State Bank of India N

i ePBG Percentage(%)/Eddsh ufdem () 5.00 ‘
. , i

162

Duration of ePBG required {Months}/&dieh &
e i (w7ER).

{a). EMD & Performance security should be in favour of Beneficiary, wherever it is applicable. TS M §Fed

2711
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Farad ufd, S ap ar A ¥, At & we # @l it

Beneficiary/aramt :

Director General ) ) _
Indian Council Of Medical Research, Department of Health Research, Indian Council of Medical Research (ICMR),

Ministry of Health and Family Welfare
{Director General, lcmr)

MIl Purchase Preference/RIENTE @z adiaa
e

MH Purchase Preference/mRyméyr wie abaa No

Details of the Competent Authority for Ml

IName of Competent Authority _‘ Finance Secretary B

|De5ignation of Competent Authority ] Finance Secretary B L

Office ‘r Department / Division of Competent Department of Expenditure, Ministry of Finance

Authority _ 3 o
II CA Approval Number 'l F.4/1/2023-PPD{Pt.} o o
i Competent Authority Approval Date |28-05-2024
i Brief Description of the Approval Granted by On the request of MoH&FW, equipment has been exempted .
Il Competent Authority (S1. No. 105} o,

Competent Authority Approval for not opting Make In India Preference ; View Document

MSE Purchase PreferenceMauas whe afaar

Il MSE Purchase Preference/tavad wie aiam Yes

1. If the bidder is a Micro or Small Enterprise as per latest definitions under MSME rules, the bidder shall be
exempted from the requirement of "Bidder Turnover" criteria and "Experience Criteria" subject to meeting of
quality and technical specifications. If the bidder is OEM of the offered products, it would be exempted from the
"OEM Average Turnover” criteria also subject to meeting of quality and technical specifications. In case any
bidder is seeking exemption from Turnover / Experience Criteria, the supporting documents to prove his eligibitity
for exemption must be uploaded for evaluation by the buyer.

2. If the bidder is a Startup. the bidder shall be exempted from the requirement of “Bidder Turnover" criteria and
"Experience Criteria” subject to their meeting of quality and technical specifications. If the bidder is OEM of the
offered products, it would be exempted from the "OEM Average Turnover" criteria also subject to meeting of
quality and technical specifications. In case any bidder is seeking exemption from Turnover / Experience Criteria,
the supporting documents to prove his eligibility for exemption must be uploaded for evaluation by the buyer.

3. The minimum average annual financial turnover of the bidder during the last three years, ending on 31st
March of the previous financial year, should be as indicated above in the bid document. Documentary evidence in
the form of certified Audited Balance Sheets of relevant periods or a certificate from the Chartered Accountant /
Cost Accountant indicating the turnover details for the refevant period shall be uploaded with the bid. In case the
date of constitution / incorporation of the bidder is less than 3-year-old, the average turnaver in respect of the
completed financial years after the date of constitution shall be taken into account for this criteria,

4. Experience Criteria: In respect of the filter applied for experience criteria, the Bidder or its OEM {themselves or
through reseller{s)} should have regularly, manufactured and supplied same or similar Category Products to any
Centrat / State Govt Organization / PSU for number of Financial years as Indicated above in the bld document
before the bid opening date. Copies of relevant contracts to be submitted along with bid in suppart of having
supplied some quantity during each of the Financial year. In case of bunch bids, the category of primary product
having highest value should meet this criterion.

5. Purchase preference will be given to MSEs having valid Udyam Registration and whose credentials are

1111
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validated online through Udyarm Registration portal as defined in Public Procurement Policy for Micro and Small
Enterprises (MSEs) Order, 2012 dated 23.03.2012 issued by Ministry of Micro, Small and Medium Enterprises and
its subsequent Orders/Natifications issued by concerned Minfstry. If the bidder wants to avail themselves of the
Purchase preference, the bidder must be the manhufacturer / OEM of the offered product on GeM, Traders are
excluded from the purview of Public Procurement Policy for Micro and Small Enterprises and hence resellers
offering products manufactured by some other OEM are not eligible for any purchase preference. In respect of bid
for Services, the bidder must be the Service provider of the offered Service. Relevant documentary evidence in
this regard shall be uploaded along with the bid in respect of the offered product or service and Buyer will decide
eligibility for purchase preference based on documentary evidence submitted, while evaluating the bid. If L-1 s
not an MSE and MSE Seller {s) has / have quoted price within L-1+ 15% (Selected by Buyer} of margin of
purchase preference fprice band defined in relevant policy, such MSE Seller shall be given opportunity to match
L-1 price and contract will be awarded for 25% {selected by Buyer) percentage of total quantity. The huyers are
advised to refer the OM No. F.1/4/2021-PPD dated 18.05.2023 OM No.1_4_2021 PPD dated 18,05.2023 for
compliance of Concurrent application of Public Procurement Policy for Micro and Small Enterprises Order, 2012
and Public Procurement (Preference to Make in India} Order, 2017. Benefits of MSE will be allowed only if seller is
validated on-line in GeM profile as well as validated and approved by Buyer after evaluation of documents
submitted.

6. Estimated Bid value indicated above is being declared solely for the purpose of guidance on EMD amount and
for determining the Eligibility Criteria related to Turn Over, Past Performance and Project / Past Experience etc.
This has no relevance or bearing on the price to be quoted by the bidders and is also not going to have any
impact on bid participation. Also this is not going to be used as a criteria in determining reasonableness of
quoted prices which would be determined by the buyer based on its awn assessment of reasonableness and
wased on competitive prices received in Bid / RA process.

7. Past Performance: The Bidder or its OEM {themselves or through re-seller(s)} should have supplied same of
similar Category Products for 50% of bid quantity. in at least one of the last three Financial years before the bid
opening date to any Central / State Govt Organization 7 PSU. Coples of relevant contracts {proving supply of
cumulative order quantity in any one financial year) to be submitted along with bid in support of quantity
supplied in the relevant Financial year. In case of bunch bids. the cateqory related to primary product having
highest bid value should meet this criterion.

Pre Bid Detail{s)

Pre-Bid Date and Time Pre-Bid Venue

The meeting will be held through VC mode,

Meeting link will be shared later.

All representations/ queries of bidders must be sent to *cpeicmr@gmail.com”
on or hefore 26.11.2024, 02:00 PM

27-11-2024 11:00:00

LC MSMS { 2 pieces )

Technical Specifications/ddeid fafafeal

Buyer Specification '

Dacument/Fa R A

{ Downlpad

1 _ Jp—

Annual Maintenance

- | l?: Year ‘_ R

:mrranty of requlired product

|| Annual Maintenance Charges puration (Post | 5 vear
| Warranty) e . - -
‘rAnnual Maintenance Charges Freguenecy l] Quarterly o

*Warranty displayed under the AMC/CMC Details section will supersede the warranty displayed under the catalog
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specfication

Consignees/Reporting Officer/aiff/Nuifdr 1A= and/ T Quantity/ama

| Consignee : ;
S.No./w. || Reporting/Officer/ . Delivery Days/fdad &
d Wity e Address/T || Quantityr = |
e ri] ] !

' . 3B0016,Meghaninagar, 60 '
; 1 P. Sivaperumal Ahmedabad 2 )

Buyer Added Bid Specific Terms and Conditionsfsr o st 7 &z & R o

1. Generic

Bidder financial standing: The bidder should not be under liquidation, court receivership or similar
proceedings, should not be bankrupt. Bidder to upload undertaking to this effect with bid.

2. Generic
Bidders are advised to check applicable GST on thelr awn before guoting. Buyer will not take any

responsibility in this regards. GST reimbursement will be as per actuals or as per applicable rates
{whichever is lower), subject to the maximum of quoted GST %.

3. Generic
Data Sheet of the product{s) offered in the bid, are to be uploaded along with the bid documents. Buyers

can match and verify the Data Sheet with the product specifications offered. In case of any unexplained
mismatch of technical parameters, the bid is llable for rejection.

4. Generic

End User Certificate: Wherever Bidders are insisting for End User Certificate from the Buyer, same shall
be provided in Buyer's standard format only.

5. Generic

installation, Cammissioning, Testing, Configuration, Training (if any - which ever is applicable as per scope
of supply) is to be carried out by OEM / OEM Certified resource or OEM authorised Reseller.

6. Generic

Manufacturer Authorization:Wherever Authorised Distributors/service providers are submitting the
bid. Authorisation Form /Certificate with OEM/Original Service Provider details such as name, designation,
address, e-mail Id and Phone No. required to be furnished along with the bid

7. Generic

OPTION CLAUSE: The Purchaser reserves the right to increase or decrease the quantity to be ordered up
to 50 percent of bid quantity at the time of placement of contract. The purchaser also reserves the right to
increase the ordered quantity by up to 50% of the contracted A quantity during the currency of the
contract at the contracted rates. Bidders are bound to accept the orders accordingly.

$711
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tl). The Seller shall not assign the Contract in whele or part without obtaining the prior written consent of
uyer,

2. The Sefler shall not sub-contract the Contract in whole or part to any entity without obtaining the prior
written consent of buyer,

3. The Seller shall, notwithstanding the consent and assignment/sub-contract, remain jointly and severally
llable and responsible to buyer together with the assignee/ sub-contractor, for and in respect of the due
performance of the Contract and the Sellers cbligations there under.

Generic

Without prejudice to Buyer's right to price adjustment by way of discount or any other right or remedy
available to Buyer, Buyer may terminate the Contract or any part thereof by a written notice to the Seller,
if:

i) The Seller fails to comply with any material term of the Contract.

ii} The Seller informs Buyer of its inability to deliver the Material(s) or any part thereof within the
stipulated Delivery Period or such inability otherwise becomes apparent.

ili) The Seller fails to deliver the Material{s) or any part thereof within the stipulated Delivery Period
andfor to replacefrectify any rejected or defective Material(s) promptly.

iv) The Seller becomes bankrupt or goes Into liquidation.

v) The Seller makes a general assignment for the benefit of creditors.

vi} A receiver Is appointed for any substantial property owned by the Selter.

vii} The Seller has misrepresented to Buyer. acting on which misrepresentation Buyer has placed the
Purchase Order on the Seller.

Turnover

Bidder Turn Over Criteria: The minimum average annual financial turnover of the bidder during the last
three years, ending on 31st March of the previous financial year, should be as indicated in the bid
document. Documentary evidence in the form of certified Audited Balance Sheets of relevant periods or 2
certificate from the Chartered Accountant / Cost Accountant indicating the turnover details for the
relevant period shall be uploaded with the bid. In case the date of constitution / incorporation of the
bidder Is less than 3 year old, the average tumaover in respect of the completed financial years after the
date of constitution shall be taken into account for this criteria.

Service & Support

Dedicated fto!l Free Telephone No. for Service Support : BIDDER/OEM must have Dedicated/toll Free
Telephone No. for Service Support.

Service & Support

Escalation Matrix For Service Support gidder/OEM must provide Escalation Matrix of Telephone Numbers
for Service Support.

Warranty

sidder | OEM has to give an undertaking that after explry of warranty period, it will provide AMC Service
for next 5 years for the offered products at the rate not more than S % of contract price per annum, Buyer
reserves the right to enter into an AMC agreement { covering preventive maintenance and servicingjwith
the Successfu! Bidder f QEM after expiry of the Warranty pericd at rate as mentioned above and the
payment for the AMC charges would be made Quarterly after rendering of the AMC Services of the
relevant AMC period. Performance security of the successful bidder shall be forfeited if it fails to accept
the AMC contract when called upon by the buyer. The original performance Security of contract will be
returned only after submission and verification of AMC Performance Security for 4% of total AMC value
valid up t6 AMC period plus 2 months ({if there is no other claim). (Undertaking of acceptance to be
uploaded with bid).

Warranty

Warranty period of the supplied products shall be 5 years from the date of final acceptance of goods or
after completion of installation, commissioning & testing of goods {if included in the scope of supply), at
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consignee location. OEM Warranty certificates must be submitted by Successful Bidder at the time of
delivery of Goods. The seller should guarantee the rectification of goods in case of any break down during
the guarantee period. Seller should have well established Installation, Commissioning, Training,
Troubleshooting and Maintenance Service group in INDIA for attending the after sales service. Details of
Service Centres near consignee destinations are to be uploaded along with the bid.

Warranty

Successful bldder will have to ensure that adequate number of dedicated technical service personals /
engineers are designated / deployed for attending to the Service Request in a time bound manner and for
ensuring Timely Servicing / rectification of defects during warranty period, as per Service level agreement
indicated in the relevant clause of the bid.

Warranty

Timely Servicing / rectification of defects during warranty period: After having been notified of the defects
{ service requirement during warranty period, Seller has to complete the required Service / Rectification
within 3 days time limit, if the Seller fails to complete service / rectification with defined time limit, a
penalty of 0.5% of Unit Price of the product shall be charged as penalty for each week of delay from the
seller. Seller can deposit the penalty with the Buyer directly else the Buyer shall have a right to recover all
such penaity amount from the Performance Security (PBG).Cumulative Penalty cannot exceed more than
10% of the total contract value after which the Buyer shall have the right to get the service / rectification
done from alternate sources at the risk and cost of the Seller besides forfeiture of PBG. Seller shall be
liable to re-imberse the cost of such service / rectification to the Buyer.

Forms of EMD and PBG

Successful Bidder can submit the Performance Security in the form of Account Payee Demand Draft also
(besides PBG which is allowed as per GeM GTC). DD should be made in favour of

Director General, ICMR

payable at

New Delhi

- After award of contract, Successful Bidder can upload scanned copy of the DD in place of PBG and has to
ensure delivery of hard copy to the original DD to the Buyer within 15 days of award of contract.

Forms of EMD and PBG

Successful Bidder can submit the Performance Security in the form of Fixed Deposit Receipt also {besides
PBG which is allowed as per GeM GTC). FDR should be made out or pledged in the name of

Director General, ICMR, New Deihi

AfC (Name of the Seller). The bank should certify an it that the deposit can be withdrawn only on the
demand or with the sanction of the pledgee. For release of Security Deposit, the FDR will be released in
favour of bidder by the Buyer after making endorsement on the back of the FDR duly signed and stamped
along with covering letter. Successful Bidder has to upload scanned copy of the FDR document in place of
PBG and has to ensure delivery of hard copy of Original FDR to the Buyer within 15 days of award of
contract.

Buyer Added Bid Specific ATC

Buyer Added text based ATC clauses

1. Tender Inviting Authority: This tender enquiry for procurement of 2 Nos of LC MSMS is being invited by t
he Director General, Indian Council of Medical Research, Ansari Nagar, New Delhi to be supplied at ICMR-N
ational Institute of Occupational Health, Ahmedabad

2. Bidders needs to sign a Bid securing declaration accepting that if they withdraw or modify their Bids dur
ing the period of validity, or if they are awarded the contract and they fail to sign the contract, or to submit
a performance security before the deadline defined in the request for bids/request for proposals document
. they will be suspended for the period of 1 year for bidsfrequest for proposals document from being eligibl
e to submit Bids/Proposals for contracts with ICMR,

3. Eligibility: The Bidder must be a Manufacturer or its authorized Agent.
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4.'pne Bid per Blflder: A firm shall submit only one bid either individually or as a partner of a joint venture.
A firm that submits either individually or, as a member of a joint venture, more than one bid will cause all t
he proposals with the firms’ participation to be dlsqualified.

5. ICMR reserves the right to cancel the bid in part or full without assigning any reason and liability on the
buyer. On such cancellation the decision of the DG, ICMR will be binding and final on the subject.

6. Inspections and Tests: ICMR or its representative shall have the right to inspect andjor to test the Goods
to confirm their conformity to the Contract specifications. Further, The Supplier may have an independent
guality test conducted and the cost of such tests will be borne by the Supplier. b. inspection of goods shall
be carried out by representative of ICMR and they will issue an acceptance certificate.

7. Packing: (a) The Suppiier shall provide such packing of the Goods as is required to prevent their damage
or deterioration during transit to their final destination. as indicated In the Contract. The packing shall be s
ufficient to withstand, without limitation, rough handling during transit and exposure to extreme temperat
ures, salt, and precipitation during transit and open storage. Packing case size and weights shall take into
consideration, where appropriate, the remoteness of the Goods, final destination and the absence of heavy
handling facllities at al! points in transit

{b) The packing, marking, and documentation within and outside t he packages shall comply strictly with s
uch special requirements as shall be expressly provided for in the Contract, including additional requireme
nts strictly as per Technical Specifications, and in any subsequent instructions ordered by the Procuremen
t agency.

(¢) Packing and Marking shail be strictly as per Technical Specifications and will be inspected in terms of pr
ovislons of specifications before clearing for dispatch.

8. Payment: 100% payment shall be made after receipt of complete goods/Equipment in good candition, @

cceptance and successful installation of goods/Equipment and subject to submission of Performance Bank

Guarantee. This payment Is subject to recaveries, if any, either on account of statutory deduction/ taxes/ Li
guidated Damages, if any and non-rectification of defects/ deficiencies not attended by the Suppller or oth

erwise. The firm is required to submit the following documents Lo 1ICMR Hars for payment:

{a} Copy of Purchase Order;

(b) Copy of Extension Order (if any)

{c) Invoice in original showing contract number, goods description, quantity, unit price and total amount;
(d) Installation Report in original duly signed and sealed by the authorized officer of the censignee:

{e} Acknowledgement of Receipt of Goods issued by the consignee Institute/ Center;

{f Performance Bank Guarantee

9. Settiement of Disputes: (a) If any dispute or difference of any kind whatsoever shali arise between the P
rocurement agency and the Suppiier in connection with or arising out of the Contract, the parties shall mak
e every effort to resolve amicably such dispute or difference by mutual consultation.

{b) If, after thirty {30) days, the parties have failed to resolve their dispute or difference by such mutual co
nsultation, then either the Procurement agency or the Suppller may give natice to the other party of its int
ention to commence arbitration, as hereinafter provided, as to the matter in dispute, and no arbitration in
respect of this matter may be commenced unless such notice is given.

{c) Any dispute or difference in respect of which a notice of intention to commence arbitration has been ai
ven in accordance with this Clause shall be finally settled by arbitration. Arbitration may be commenced p
rior to or after delivery of the Goods under the Contract. In the case of a dispute or difference arising betw
een the Purchaser/Consignee and a domestic Supplier relating to any matler arising out of or connected wi
th the contract, such dispute or difference shall be referred to the sole arbitrator appointed by Director Ge
neral ICMR.

{d} Arbitration proceedings shall be conducted in accordance with the rules of procedure which are as fallo
ws.

{i) The venue of Arbitration shall be the place from where the contract is issued and the language of the ar
bitration proceedings and that of all councils and communications between the parties shall be English.

{ii} The decision of the majority of arbitratars shall be final and binding upon parties.

]
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{iii} Settlement of disputes through pre-institution mediation and settlement in accordance with the comme
rcial courts, commercial division and commercial appellate division of High Courts (Amendment) Act 2018,
No. 28 of 2018 Chapter lIA,

(e} Settlement of Disputes: Notwithstanding any reference to arbitration herein, a. the parties shall continu
e to perform their respective obligations under the Contract unless they otherwise agree; and The Procure
ment agency shall pay the Supplier any monies due to the Supplier.

10. Consignee details {Place of Delivery, Installation, Commissioning) - {CMR-National Institute of Occupati
onal Health, Ahmedabad

11. Insurance: Unless otherwise instructed, the supplier shall make arrangements for insuring the goods a
gainst loss or damage incidental to manufacture or acquisition, transportation, storage and delivery in the
following manner:;

(a} In case of supply of goods on Consignee site basis, the suppller shall be responsible till the entire
stares contracted for arrival in good condition at destination. The transit risk in this respect shalt be cover
ed by the Supplier by getting the stores duly insured. The insurance cover shall be obtained by the Supplie
r and should be valid tilt 3 months after the recelpt of goods by the Consignee.

(b} If the Equipment is not commissioned and handed over to the consignee within 3 months, the insuranc
e will be got extended by the supplier at their cost till the successful installation, testing, commissioning a
nd handing over of the goods to the cansignee. In case the delay in the installation and commissioning is d
ue to handing over of the site to the supplier by the consignee, such extensions of the insurance will still b
e done by the supplier, but the insurance extension charges at actual will be reimbursed.

{c) Insurance would be borne by the Supplier. Insurance Certificate for 110% of the value to be insured in {
avour of Indian Council of Medical Research, covering all risks basis for the goods from supplier/ manufact
urer warehouse to consignee warehouse,

12. If the supplier fails to deliver any or all of the goods or fails te perform the services within the time fra
me(s} incorporated in the contract, the purchaser/consignee shall, without prejudice to other rights and re
medies available to the purchaserfconsignee under the contract, deduct from the contract price, as liquidit
y damages, calculated individually on each delayed performance of the contract including delivery,
installatien, non-submission of documents, etc. a sum equivalent to 0.5% per week of delay or part thereof
until actual delivery or performance subject to a maximum of 10% of the contract price. Once the maximu
m is reached purchaser may consider termination of the contract. Since the Liquidated damages are in virt
ue of non-performance of services, it will attract GST or any other applicable taxes which in turn shall be d
educted from the Supplier,

13. GST will be applicable as per the latest Gol notification.
14, Delivery of Equipment means Supply, installation, Testing and Commissioning of Equipment.
15. Following categories of Sellers are exempted from Years of Experience and Turnover:

{a} Micro and Small Enterprises who are manufacturer of the Primary Product Category and give specific co
nfirmatton to this effect at the time of bid submission and whose credentials are validated online through U
dyam Registration/ Udyog Aadhaar (as validated by Government from time to time) and through uploaded
supporting documents,

{b) Start-ups as recognized by Department of Industrial Policy and Promotion (DIPP).

16. The manufacturer’s authorisation must be insisted upon on a tender specific basis, not general authori
sation/ dealership, by so declaring in the bid documents clearly. In cases where the manufacturer has sub
mitted the bid, the bids of Its authorized dealer will not be considered. In cases of agents quoting in offsho
re procurements, on behalf of their principal manufacturers, one agent cannot represent two manufacturer
s or quote on their behalf in a particular tender enquiry. One manufacturer can also authorise only one age
nt/dealer.

17.Bidder is requested to give undertaking Certificate regarding land border “If We have read the clause is
sued by Government of India regarding restrictions on procurement from a bidder of a country which shar

es a land border with India; I We certify that the bidder is not from such a country or, if from such a countr
y. have been registered with the Competent Authority”
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The additional terms and conditions have been incorporated by the Buyer after approval of the Competent
Authority in Buyer Organization, whereby Buyer organization is solely responsible for the impact of these clauses
on the bidding process, its outcome, and consequences thereof including any eccentricity / restriction arising in
the bidding process due to these ATCs and due to modification of technical specifications and / or terms and
conditions governing the bid. if any clause(s}is [ are incorporated by the Buyer regarding following, the bid and
resultant contracts shall be treated as null and void and such bids may be cancelled by GeM at any stage of
bidding process without any notice:-

Disclaimer/siwo

1. Definition of Class | and Class Il suppliers in the bid not in line with the extant Order / Office Memorandum
issued by DPUT in this regard.

2. Seeking EMD submission from bidder(s), including via Additionat Terms & Conditions, in contravention to
exemption provided to such sellers under GeM GTC.

3. Publishing Custom / BOQ bids for items for which regular GeM categories are available without any
Category item bunched with it.

Creating BoQ bid for single Item.

Mentioning specific Brand or Make or Modei or Manufacturer or Dealer name.

Mandating submission of documents in physical form as a pre-requisite to qualify bidders.
Floating / creation of work contracts as Custoni Bids in Services.

Seeking sample with bid or approval of samples during bid evaluation process, {However, in bids for
attached categories, trials are aliowed as per approved procurement policy of the buyer nodal Minlstries)

9. Mandating foreign / International certifications even in case of existence of Indian Standards without
specifying equivalent Indian Certification / standards.

10. Seeking experience from specific organization / department { institute only or from foreign / export
experience.

11. Creating bid for items from irrelevant categories.
12. Incorporating any clause against the MSME policy and Preference to Make in India Policy. ,
13. Reference of conditions published on any external site or reference to external documents/clauses.

14. Asking for any Tender fee / Bid Participation fee / Auction fee in case of Bids / Forward Auction, as the
case may be.

® N o v s

Further, if any seller has any abjection/grievance against these additional clauses or otherwise on any aspect of
this bid, they can raise their representation against the same by using the Representation window provided in
the bid details field in Seller dashboard after logging in as 2 seller within 4 days of bid publication on GeM. Buyer
is duty bound to reply to all such representations and would not be allowed to open bids if he fails to reply to
such representations.

Additional Clause For Annual Maintenance Charges

1.AMC charges to be indicated as percentage of cost of Product/Equipment quoted for each year after the
warranty period.

2. GST shall be included in the AMC Charges quoted.

3. The AMC functionality shall be available in bid only and no direct RA shall be applicable, In case of bid to RA
decrement rules shall be applicable on total price inclusive of AMC charges.

3.1 Buyer shall indicate number of years of warranty by selecting option of 1- 10 Years available in the field
depending on warranty parameter applicable in category parameters for the equipment. The Seller whiie
participating in Bid/RA will get fields to indicate AMC charges as percentage depending on number of years of
AMC selected by Buyer. The following shall be applicable If 5 year AMC selected.

3.1.1 AMC &harges for first year after warranty period - Percentage to be indicated- Al.
3.1.2 AMC charges for second year after warranty period - Percentage to be indicated A2.
3.1.3 AMC charges for third year after warranty period - Percentage to be indicated A3.
3.1.4 AMC charges for fourth year after warranty period - Percentage to be indicated A4.

/11
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3.1.5 AMC charges for Sth year after warranty period - Percentage to be indicated A5,

3.2 The calculation of AMC Charges shall take in to account of number of years of warranty and duration of AMC
as specified while creating bid,

3.3 AMC charges to be indicated for each subsequent year should be same or higher than preceding year.
3.4 The AMC charges shall be offered within range of 3 to 10% of cost of equipment,

4.5ince AMC charges are to be paid-only later for each year during AMC period , applicable performance
guarantee amount after placement of contract shall be based on the cost of productfequipment and not on basis
of cost of equipment along with AMC Charges.

5. Performance bank guarantee applicable for AMC is to be submitted at start of the AMC and shall be applicable
as 2.5% on the total contract value including AMC Charges The PBG submitted after award of contract shall be
released only after new PBG for the AMC period is submitted and accepted by buyer/consignee after due
verification. Bank guarantee for AMC is to remain valid tili completion of AMC period plus one year .The bank
guarantee for AMC shall be submitted ta buyer directly,

6. In case of splitting of quantity product/equipment cost and AMC charges offered by L-1 in the evaluated cost
shall be matched by higher quoting eligible bidders on one to one basis .The equipment cost shall be matched
and AMC charges shall be matched year to year.

7. The AMC Contract shall be an offline contract to be handled by buyer. The payment of AMC will be made on
AMC frequency (as indicated above) basis after satisfactory completion of said period, duly certified by end user
and scope of AMC will be as per para 1 above,

This Bid is also governed by the General Terms_and Conditjons, s ey ol & M o e

In terms of GeM GTC clause 25 regarding Restrictions on procurement from a bidder of a country which shares a land border with (ndla, any bidder from a country which
shares a fand horder with India wilt be aligible to bid In this tender only If the bldder 15 registered with the Competent Autherity, While participating in bid, Bidder has to
undertake compliance of this and any false declaration and non-complisnce of this would be o ground for immediate termination of the contract and further Iegal action

In accordance with the laws/SIH Y AT o & Wy 26 & Fgdl # wd & @y g @ T &2 a9 & & faay & wie
R Afday & HOU F A F @Y off @9 T o T LU . o o BRI sw AR A fas &3 & e Al w3 @
74 ox 3 &3 oo @ad alEd F aw ghpa @i #d aw 8 werw st B swa agwed e ghw AR @ of
T WEeT fRT FA 3 3EE WWER A &AW OHEY W aemd JAE o HR AR F HgEn & wEh miad
T AT FY

---Thank You/u=garg---
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Bid Number/gyh i (Tas w&an):
GEM/2024/B/5596999
Dated/gmim . 2¢-11-2024

Bid Document/ {5 s

Bid Details/fz o

Bid End Date/Time/RAz d a7 i afra/aag

(6-12-2024 21:00:00

Bid Opening Date/Time/fas goat &
afra,saa

06-12-2024 21:30:00

Bid Offer Validity {From End Date)/s U2rrY
dum i @R & ahw A)

170 {Days)

Ministry/State Name/#Ja¥4/Tsd H a7

Ministry Of Health And Family Welfare

Department Name/faHmT @ A

Department Of Health Research

Organisation Name/8iad & A

Indian Council Of Medical Research {icmr)

Office Name/Ad&ry & AR

Indian Council Of Medical Research

Total Quantity/fd AT

1

Item Category/®e HEI

Automated HPLC System for Separation of complex
mixtures (Q3) { PAC Only )

Minimum Average Annual Turnover of the

bidder {For 3 Years)/flst & =aad IAd 200 Lakh {s)
arflis edaaT (3 aut @)
Years of Past Experience Required for
same/similar service/5=4 /T FarH F Tw 3 Year (s)
yofer Rma epsra & ad
MSE Exemption for Years Of
Experience/3 ®a & asf ¥ wwad ge/ and Yes
Turnover/eeisiay & e wanws & §c WE &
Startup Exemption for Years Of

Yes

Experience/iIRa & aul & VIEIT Fev/

Document required from seller/Rdsar ¥ Ard
T EETH

Experience Criteria,Past Performance,Bidder
Turnover,Certificate (Requested in ATC),0EM Authorization
Certificate, Additional Doc 1 (Requested in ATC),Additional
Doc 2 {Requested in ATC) Additional Doc 3 (Requested in
ATC),Additional Doc 4 (Requested in ATC)

*In case any bidder is seeking exemption from Experience /
Turnover Criteria, the supporting documents to prove his
etigibility for exemption must be uploaded for evaluation by
the buyer .

Do you want to show documents uploaded
by bidders to all bidders participated in

bld"f

Yes
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Bid Detalls/fag Rt

Past Performance/ e wE¥H 50 %

Bid to RA enabled/fiz ¥ Rad hianh afirg fFn | No

Type of Bidfis & THT Two Packet Bid

Time allowed for Technical Clarifications
during technical evaluation/aa=iidl T & | 2 Days

Zlea s e ¥ IET qHE

Inspection Required {By Empanelled
Inspection Authority / Agencies pre- No
registered with GeM)

Evaluation Methad/Heaiaa g Total value wise evaluation
Arbitration Clause No
Mediation Clause No

EMD Detail/Suadt fayor

r _

Required/Mradaa No

ePBG Detail/A0ds favo

Advisory Bank/Tsaizay &% | state Bank of India

| ePBG Percentage(%)/A4riEh ufawa (x) 1s.00

Duration of ePBG required (Months)/Sdrfich & 62
e el (FEEA). \

(a). EMD & Performance security should be in favour of Beneficiary, wherever it is applicable.ATaE T dueH
FEFa U, I ow S o &, Fwd & aar F gl mitw

Beneficiary/ansmef :

Director General, ICMR
Indian Council Of Medica! Research, Department of Health Research, Indian Council of Medical Research {ICMR]},

Ministry of Health and Family Welfare
(Director General, lcmr)

MIl Purchase PreferencefrRansand wie afiaam

r

il Mil Purchase Preference/tAxExTs whe afma Yes

H
'

MSE Purchase Preference/tHuas @ig afigdl

27515
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I - 1
[ MSE Purchase Preference/TaTag wilg afiga | Yes

Details of the Competent Authority approval for PAC

Competent Authority Approval document for PAC : View Document
-

Name of Competent Authority

Dr. Rajnarayan Tiwari |

Director

Designation of Competent Authority

Office / Department / Division of Competent

ICMR-NIREH, Bhopal i

lAuthority _ ]
[ ca Approval Number |[icmr/cPC/2023-24/0rbitrap-NIREH(179093)

3| Competent Authority Approval Date | 2024-04-26 00:00:00

'; Brief Description o_f the Approval Granted by No manufacturer.other than M/S. ThermoFisher Scientific i
| Competent Authority ) manufacture Orbﬂap Systefn o

1.1f the bidder is a Micro or Small Enterprise as per latest definitions under MSME rules, the bidder shall be
exempted from the requirement of "Bidder Turnover” criteria and “Experience Criteria” subject to meeting of
quality and technical specifications. If the bidder is OEM of the offered products, it would be exempted from the
"QEM Average Turnover" criteria also subject to meeting of quality and technical specifications. In case any
bidder is seeking exemption from Turnover / Experience Criteria, the supporting documents to prove his eligibility
for exemption must be uploaded for evaluation by the buyer,

2. If the bidder is a Startup, the bidder shall be exempted from the requirement of "Bidder Turnover” criteria and
"Experience Criteria" subject to their meeting of quality and technical specifications. If the bidder is OEM of the
offered products, it would be exempted from the "OEM Average Turnover" criteria also subject to meeting of
quality and technical specifications. In case any bidder is seeking exemption from Turnover / Experience Criteria,
the supporting documents to prove his efigibility for exemption must be uploaded for evaluation by the buyer,

3. The minimum average annual financial turnover of the bidder during the last three years, ending on 31st
March of the previous financial year, should be as indicated above in the bid document. Documentary evidence in
the form of certified Audited Balance Sheets of rélevant periods or a certificate from the Chartered Accountant /
Cost Accountant indicating the turnover details for the relevant period shall be uploaded with the bid. In case the
date of constitution / incorporation of the bidder is less than 3-year-old, the average turnover in respect of the
completed financial years after the date of canstitution shall be taken into account for this criteria.

4, Experience Criteria: In respect of the fllter applied for experience criteria, the Bidder or its OEM {themselves or
through reseller(s)} should have regularly, manufactured and supplied same or similar Category Products to any
Central / State Govt Organization / PSU for number of Financial years as indicated above in the bid document
before the bid opening date. Copies of relevant contracts to be submitted along with bid in support of having
supplied some quantity during each of the Financial year. In case of bunch bids, the category of primary product
having highest value should meet this criterion,

5. preference to Make In India products (For bids > 200 Crore} {can also be used in Blds < 200 Crore but only
after exemption by competent authority as defined in Deptt of Expenditure OM dated 28.5.2020): Preference
shall be given to Class 1 local supplier as defined in public procurement {Preference to Make in India), Order
2017 as amended from time to time and its subsequent Orders/Notifications issued by concerned Nodal Ministry
for specific Goods/Products. The minimum tocal content to qualify as a Class 1 local supplier is denoted in the bid
document. If the bidder wants to avail the Purchase preference, the bidder must upload a certificate from the
OEM regarding the percentage of the local content and the details of locations at which the local value addition is
made along with their bid, failing which no purchase preference shall be granted. In case the bid value is more
than Rs 10 Crore, the declaration relating to percentage of local content shail be certified by the statutory auditor
or cost auditor, If the QEM is a company and by a practicing cost accountant or a chartered accountant for OEMs
other than companies as per the Public Procurement {preference to Make-in -India) order 2017 dated 04.06.2020.
The buyers are advised to refer the OM No.F.1/4/2021-PPD dated 18.05.2023.

OM No.1 4 2021 PPD dated 18,05.2023 for compliance of Concurrent application of Public Procurement Policy
for Micro and Small Enterprises Order, 2012 and Public Procurement (Preference to Make in India) Order, 2017,

6. Purchase preference will be given to MSEs having valid Udyam Registration and whose credentials are

3ris
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validated online through Udyam Registration portal as defined in Public Procurement Policy for Micro and Small }4
Enterprises (MSEs) Order. 2012 dated 23.03.2012 issued by Ministry of Micro, Small and Medium Enterprises and
its subsequent Orders/Notifications issued by concerned Ministry. If the bidder wants to avail themselves of the
Purchase preference, the bidder must be the manufacturer f OEM of the offered product on GeM. Traders are
excluded from the purview of Public Procurement Palicy for Micro and Small Enterprises and hence resellers
offering products manufactured by some other GEM are not eligible for any purchase preference. In respect of bid
for Services, the bidder must be the Service provider of the offered Service. Relevant documentary evidence in
this regard shall be uploaded along with the bid in respect of the offered preduct or service and Buyer will decide
eligibility for purchase preference based on documentary evidence submitted, while evaluating the bid. If L-1 is
not an MSE and MSE Seller (s) has / have quoted price within L-14+ 15% (Selected by Buyer) of margin of
purchase preference /price band defined in refevant policy, such MSE Seller shall be given oppertunity to match
L-1 price and contract will be awarded for 25% (selected by Buyer) percentage of total quantity. The buyers are
advised to refer the OM No. F.1/4/2021-PPD dated 18.05.2023 OM_No.1 4 2021 PPD dated 18.05.2023 fer
compliance of Concurrent application of Public Procurement Policy for Micro and Small Enterprises Order, 2012
and Public Procurement (Preference to Make in India) Order, 2017. Benefits of MSE will be allowed only if seller is
validated on-line in GeM profile as well as validated and approved by Buyer after evaluation of documents
submitted. .

7. Estimated Bid Value indicated above is being declared solely {or the purpose of guidance on EMD amount and
for determining the Eligibility Criteria related to Turn Over, Past Performance and Project / Past Experience etc.
This has no relevance or bearing on the price to be quoted by the bidders and is also not going to have any
impact on bid participation. Also this is not going to be used as a criteria in determining reasonableness of
quoted prices which would be determined by the buyer based on its own assessment of reasonableness and
based on competitive prices received in Bid / RA process,

8. Past Performance: The Bidder or its OEM {themselves or through re-seller{s}} should have supplied same or
similar Category Products for 50% of bid guantity, in at least one of the last three Financial years hefore the bid
opening date to any Central / State Govt Organization / PSU. Copies of relevant contracts {proving supply of
cumulative order quantity in any one financia! year) to be submitted along with bid in support of quantity
supplied in the relevant Financial year. In case of bunch bids, the category related to primary product having
highest bid value should meet this criterion.

Excel Upload Required/ e & 3aals fisr I & smavawar

Financial Bid - 1731334661.xlIsx

Automated HPLC System For Separation Of Complex Mixtures { 1 pieces ) { Under PAC
)

(Minimum 50% and 20% Local Content required for qualifying as Class 1 and Class 2 Local Supplier
respectively/fwaa: Aol 1 3T Aol 2 & Ty anqfdedt & w0 & sk o T & R maras)

Make thermosciantific

Maodel vanquishflex

Technical Specifications/awidr fRfafegr

» o dad RN & damT s As per GeM Category Specification

. . e e -

L Specification Name/fAfRA? & | Bid Requirement/Az & faw yavasw (Allowed
Specification i

L Values)/HdgRa H&0
Standard parameter || Instrument calibration | IEC 17025, NA '
| standards J :
Quaternary Gradient || Components of unit ‘| Quaternary Low-Pressure Gradient pump& Parallel
Solvent Delivery Double Plunger, Quaternary Low Pressure Gradient i
Unit with Degassing | pump & Serial Double Plunger
Unit — —

Number of solvents delivery |4 ‘

a/15
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Specification

Specification Name/fRAE &
darH

.. Bid Requirement/As & [&w smavas (Allowed
Values)/3#d 4

Flow rate setting range in
ml/min

0.001 to 10

|

[Flow rate accuracy

+ 1%, +0.1%, £ 1 % or better

UvV-Vis Detector

UV-Vis Detector provided |

IYes. No Or higher

Light source

IDeuterium lamp, NA if not provided, Tungsten Lamp

|Spectrum Band width in nm

4,5, 6, 8, NA if not provided

IWavelength range in nm J

190 - 700, NA if not provided

|Sampling Rate in Hz I

Iso, 90, 100, NA if not provided

The flow cell must be
temperature Controlled

Yes, NA if not provided

Wavelength accuracy in hm

| + 1, NA if not provided

Wavelength reproducibility

+ 0.1, NA if not provided

innm

Drift in AU/Hour |

Iless than 1 x 10-4, NA if not provided

[Noise level in AU I

Fz.s x 10-6, NA if not provided, +5 x 10-6

Ability to monitor and
quantitative 2 wavelengths
simultaneously

U | SRR PRSI | (SR | _........__l__l..__.______L_

Yes, NA if not provided

[Enea rity in AU

l2.5 or more, NA if not provided

Temperature control
provided for Flow cell

Yes, NA if not provided

Temperature control range I
for flow cell in Degree |
Celsius |

5 degree above room temp to 50 degree, NA if not
provided

e ey

Plow cell path length in mm

 ——

|10, NA if not provided

{Flow cell volume in 2|

10 - 15, NA if not provided, 16 - 20

Auto Sample Injector

| Injection Method

Total volume sample injection

Software

with cooler —=
ICarry over of sample JI0.00S% or lower, 0.025% or lower
[Injection precision in 8D [tess than 0.20 % RSO, less than 0.50 % RSD
” Operating Windows IWin 7 or latest, Win 10 or latest

Photo Diode Array
{PDA) Detector

Provision of Photo diode
array

Yes, No Or higher

PDA detector Wavelength
range in nm

il 190- BOO or better, NA if not provided

lﬁ:mber of Diodes

JI 512, 1024, NA if not provided

SO JVUS VI Uy | SU— ] S— — | T —

PDA detector light source

Deuterium lamp and Tungsten lamp, NA if not
provided, Deuterium lamp, Tungsten Lamp

PDA detector Wavelength
accuracy in nm

+ 1, NA if not provided

$11i5%
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or authorized agencies

facility for technicaf
support maintained by OEM

Specification Name/fRAT @ Bid Requirement/fiz & faw w@eas (Allowed '
Specification
il Values)l&ﬁﬂﬁ 31?2:!
— 1 s . e ki
|| Data Rate in Hz 100, NA if not provaded <100 i
1 —— e e =
i Noise in AU less than = 0.6 x 10-5 or lower, NA if not pro\rlded ]
I less than i 1 x 10-5 or lower
| PDA detector Drift in less than 1 x 10-4, NA if not prowded less than 1 x
ik AUIHour 10 3
! Temperature controlled S degree above room temp to 50 degree, NA if not 1
; | flow cell in C Il provided i
! II Flow cell ! Fiow ceII NA if not provided '
—_ P | [ - - mm— a4 R | —_—————  — — - P —
Warranty & Reports ‘ Warranty (Opt[on of il2. 3. 4, 5.1 Or higher ;
| comprehensive warranty is | |
’ available through bidding i
only, which if opted will ‘ |
| supersede normal warranty
in the catalogue)
; Number of installations in 0, <3, >3 i
I Central /State/PSU Govt
' Hosp:tals
| Availability of toll free Yes, No Or higher

Additional Specification Parameters - Automated HPLC System For Separation Of Complex Mixtures (

1pieces)

i Specification Parameter
Name

il I

Bid Requirement (Allowed Values)

il Compliance to the specification
mentioned in the Buyer Added
Bid Specific ATC

s .

Only those specification mentioned in para 20 of the Buyer Added bid
Il Specific ATC will be considered for evaluation

* Bidders offering must also comply with the addltlonal specmcataon parameters mentloned above

Consignees/Reporting Officer/afid/faifdsr 3#1fwd and/ aar Quantity/ara

‘ Consignee . {
| s.No.sE. || Reporting/Officer/ ; i ; Read
" e/ i g Address/adr 1 Quantity/Ara | Delivery [;;gs &
famd ; '
. ' 462030,8hopal Bypass Road,
i 1 Manoj Kumar Bhauri, Bhopal . 1 90
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Buyer Added Bid Specific Terms and Conditions/sa g st 7§ fas & faarw ord

1.

Generic

Bidder financial standing: The bidder should not be under liquidation, court receivership or similar
proceedings, should not be bankrupt, Bidder to upload undertaking to this effect with bid.

Generic

Bidders are advised to check applicable GST on their own before guoting. Buyer will not take any
responsibility in this regards. GST reimbursement will be as per actuals or as per applicable rates
{whichever is lower), subject to the maximum of quoted GST %.

Generic

Data Sheet of the product(s) offered in the bid, are to be uploaded along with the bid documents. Buyers
can match and verify the Data Sheet with the product specifications offered. In case of any unexplained
mismatch of technical parameters, the bid is liable for rejection.

Generic

End User Certificate: Wherever Bidders are insisting for End User Certificate from the Buyer, same shall
be provided in Buyer’s standard format enly.

Generic

installation, Commissioning, Testing, Configuration, Training (if any - which ever is applicable as per scope
of supply) is to be carried out by QEM / OEM Certified resource or OEM authorised Reseller,

Generic

Manufacturer Authorization:Wherever Authorised Distributors/service providers are submitting the
wid, Authorisation Form /Certificate with OEM/Qriginal Service Provider details such as narne, designation,
address, e-mail Id and Phone No. required to be furnished along with the bid

Generic

OPTION CLAUSE: The Purchaser reserves the right to increase or decrease the quantity to be ordered up
to 50 percent of bid quantity at the time of placement of contract. The purchaser also reserves the right to
increase the ordered guantity by up to 50% of the contracted A quantity during the currency of the
contract at the contracted rates, Bidders are bound to accept the orders accordingly.

Generic

1. The Seller shall not assign the Contract in whole or part witheut obtaining the prior written consent of
buyer.

2. The Seller shall not sub-contract the Contract in whole or part to any entity without obtaining the prior
written consent of buyer.

3. The Seller shall, notwithstanding the consent and assignment/sub-contract, remain jointly and severally
liable and responsible to buyer together with the assignee/ sub-contractor, for and in respect of the due
performance of the Contract and the Sellers obligations there under.

Generic

without prejudice to Buyer's right to price adjustment by way of discount or any other right or remedy
available to Buyer, Buyer may terminate the Contract or any part thereof by a written notice to the Seller,
if:

i) The Seller fails to comply with any material term of the Contract.

i) The Seller informs Buyer of its inability to deliver the Material(s) ar any part thereof within the
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‘stipulated Delivery Period or such inabllity otherwise becomes apparent.
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iii) The Seller fails to deliver the Material(s) or any part thereof within the stipulated Delivery Period
and/or to replace/frectify any rejected or defective Material{s} promptly.

iv) The Seller becomes bankrupt or goes into liquidation,

v} The Seller makes a general assignment for the benefit of creditors.

vi} A receiver is appointed for any substantial property owned by the Seiler.

vii) The Seller has misrepresented to Buyer, acting on which misrepresentation Buyer has placed the
Purchase Order on the Seller.

Turnover

Bidder Turn Over Criteria: The minimum average annual financial turnover of the bidder during the last
three years, ending on 31st March of the previous financial year, should be as indicated in the bid
document. Documentary evidence in the form of certified Audited Balance Sheets of relevant periods or a
certificate from the Chartered Accountant / Cost Accountant indicating the turnover details for the
relevant period shall be uploaded with the bid. In case the date of constitution / incorporation of the
bidder is less than 3 year old, the average turnover in respect of the completed financial years after the
date of constitution shall be taken inte account for this criteria.

Service & Support

Dedicated /toll Free Telephone No. for Service Support : BIDDER/OEM must have Dedicated/toll Free
Telephone No. for Service Support.

Service & Support

Escalation Matrix For Service Support : Bidder/OEM must provide Escalation Matrix of Telephone Numbers
for Service Support.

Warranty

Bidder / OEM has to give an undertaking that after expiry of warranty period, it will provide AMC Service
for next 5 years for the offered products at the rate not more than 5 % of contract price per annum. Buyer
reserves the right to enter into an AMC agreement ( covering preventive maintenance and servicing)with
the Successful Bidder / OEM after expiry of the Warranty period at rate as mentioned above and the
payment for the AMC charges would be made Quarterly after rendering of the AMC Services of the
relevant AMC pericd. Performance Security of the successful bidder shall be forfeited if it falls to accept
the AMC contract when called upon by the buyer, The original Performance Security of contract will be
returned only after submission and verification of AMC Performance Security for 5% of total AMC value
valid up to AMC period plus 2 months (if there is no other claim), (Undertaking of acceptance to be
uploaded with bid). '

Warranty

Warranty period of the supplied products shall be 5 years from the date of final acceptance of goods or
after completion of installation, commissioning & testing of goods {if inciuded in the scope of supply), at
cansignee location, OEM Warranty certificates must be submitted by Successful Bidder at the time of
delivery of Goods. The seller should guarantee the rectification of goods in case of any break down during
the guarantee period. Seller should have well established Installation, Commissioning, Training,
Troubleshooting and Maintenance Service group in INDIA for attending the after sales service. Details of
Service Centres near consignee destinations are to be uploaded along with the bid.

Warranty

Successful bidder will have to ensure that adequate number of dedicated technical service personals /
engineers are designated / deployed for attending to the Service Request in a time bound manner and for
ensuring Timely Servicing / rectification of defects during warranty period, as per Service level agreement
indicated in the reievant ¢lause of the bid.

Forms of EMD and PBG

Successful Bidder can submit the Performance Security in the form of Account Payee Demand Draft also
{besides PBG which is allowed as per GeM GTC). DD should be made in favour of
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Director General, iICMR

payable at

Delhi

_After award of contract, Successful Bidder can upload scanned copy of the DD in place of PBG and has to
ensure delivery of hard copy to the original DD to the Buyer within 15 days of award of contract.

Forms of EMD and PBG

Successful Bidder can submit the Performance Security in the form of Fixed Deposit Receipt also (besides
PBG which is allowed as per GeM GTC). FDR should be made out or pledged in the name of

Director General, ICMR

AJC (Name of the Seller). The bank should certify on it that the deposit can be withdrawn only on the
demand or with the sanction of the pledgee. For release of Security Deposit, the FDR will be released in
favour of bidder by the Buyer after making endorsement on the back of the FDR duly signed and stamped
along with covering letter. Successiul Bidder has to upload scanned copy of the FDR document in place of
PBG and has to ensure delivery of hard copy of Original FOR to the Buyer within 15 days of award of
contract.

Buyer Added Bid Specific ATC

Buyer Added text based ATC clauses

1. Tender Inviting Authority: This tender enquiry for procureme'nt of 01 No. of High Resolution Orbitrap Mas
s Spectrometer is being invited by the Director General, Indian Council of Medical Research, Ansari Nagar,
New Dethi to be supplied at ICMR-NIREH, Bhopal.

2. Bidders needs to sign a Bid securing declaration accepting that if they withdraw or modify their Bids dur
ing the period of validity, or If they are awarded the contract and they fail to sign the contract, or to submit
a performance security before the deadline defined in the request for bids/request for proposals document
, they will be suspended for the period of 1 year for bids/request for praoposals document from being eligibl
e to submit Bids/Proposals for contracts with ICMR.

3. Eligibility: The Bidder must be a Manufacturer or its authorized Agent.

4. One Bid per Bidder: A firm shall submit only one bid elther individually or as a partner of a joint venture.
A firm that submits either Individually or, as a member of a jolnt venture, more than one bid wili cause all t
he proposals with the firms' participation to be disqualified.

5. ICMR reserves the right to cancel the bid in part or full without assigning any reason and liability on the
buyer. On such cancellation the decision of the DG, ICMR will be binding and final on the subject.

6. Inspections and Tests: ICMR or its representative shall have the right to inspect and/or to test the Goods
to confirm their conformity to the Contract specifications. Further, The Supplier may have an independent
quality test conducted and the cost of such tests will be borne by the Supplier. b. Inspection of goods shall
be carried out by representative of ICMR and they will issue an acceptance certificate.

7. Packing: {a) The Supplier shall provide such packing of the Goods as is required to prevent their damage
or deterioration during transit to their final destination, as indicated in the Contract. The packing shall be s
ufficient to withstand, without limitation, rough handling during transit and exposure to extreme temperat
ures, salt, and precipitation during transit and open storage. Packing case size and weights shall take into
consideration, where appropriate, the remoteness of the Goods, final destination and the absence of heavy
handling facilities at all points in transit

(b} The packing, marking, and documentation within and outside t he packages shall comply strictly with s
uch special requirements as shall be expressly provided for in the Contract, including additional requireme
nts strictly as per Technical Specifications, and in any subsequent instructions ordered by the Procuremen
t agency.

{¢) Packing and Marking shall be strictly as per Technical Specifications and will be inspected in terms of pr
ovisions of specificatlons before clearing for dispatch.

8. Payment: 100% payment shall be made after recelpt of complete goods/Equipment in good condition, a
cceptance and successful installation of goods/Equipment and subjact to submission of Performance Bank
Guarantee. This payment is subject to recoveries, if any, either on account of statutory deduction/ taxes/ Li
quidated Damages, if any and non-rectification of defects/ deficiencies not attended by the Supplier or oth
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.erwise. The firm is required to submit the following documents to ICMR Hqrs for payment: ik
{a} Copy of Purchase Order;

(b) Copy of Extension Order (if any];

{c) Invoice in original showing contract number, goods description, quantity, unit p.rice and total amount;
{d) Instaltation Report in original duly signed and sealed by the authorized officer of the consignee;

{e} Acknowledgement of Receipt of Goods issued by the consignee Institute/ Center;

(f} Performance Bank Guarantee

9. Settlement of Disputes: (a) If any dispute or difference of any kind whatscever shall arise between the P
rocurement agency and the Supplier in connection with or arising out of the Contract, the parties shall mak
e avery effort to resolve amicably such dispute or difference by mutual consultation.

(b} If, after thirty {30} days, the parties have failed to resolve their dispute or difference by such mutual co
nsultation, then either the Procurement agency or the Supplier may give notice to the other party of its int
ention to commence arbitration, as hereinafter provided, as to the matter in dispute, and no arbitration in
respect of this matter may be commenced unless such notice is given.

{c} Any dispute or difference in respect of which a notice of intention to commence arbitration has been gi
ven in accordance with this Clause shall be finally settled by arbitration. Arbitration may be commenced p
tlor to or after delivery of the Goods under the Contract. in the case of a dispute or difference arising betw
een the Purchaser/Consignee and a domestic Supplier relating to any matter arising out of ar connected wi
th the contract, such dispute or difference shall be referred to the sole arbitrator appeinted by Director Ge
neral ICMR.

(d) Arbitration proceedings shall be conducted in accordance with the rules of procedure which are as follo
ws.

{i) The venue of Arbitration shall be the place from where the contract is issued and the language of the ar
bitration proceedings and that of all councils and communications between the parties shall be English.

{ii) The decision of the majority of arbitrators shall be final and binding upon parties.

{iii) Settlement of disputes through pre-institution mediation and settlement in accordance with the comme
rcial courts, commercial division and commercial appellate division of High Courts {Amendment) Act 2018,
No. 28 of 2018 Chapter (IIA.

(e) Settlement of Disputes: Notwithstanding any reference to arbitration herein, a. the parties shall continu
e to perform their respective obligations under the Contract unless they otherwise agree; and The Procure
ment agency shall pay the Supplier any monies due to the Supplier,

10. Insurance: Unless otherwise instructed, the supplier shall make arrangements for insuring the goods a
gainst loss or damage incidental to manufacture or acquisition, transportation, storage and delivery in the
following manner:

{a) In case of supply of goods on Consignee site basis, the supplier shall be responsible till the entire
stores contracted for arrival in good condition at destinaticn. The transit risk in this respect shall be cover
ed by the Supplier by getting the stores duly insured. The insurance cover shall be obtained by the Supplie
r and should be valid till 3 months after the receipt of goods by the Consignee.

(b) If the Equipment is not commissioned and handed over to the consignee within 3 months, the insuranc
e will be got extended by the supplier at their cost till the successful installation, testing, commissioning a
nd handing over of the goods to the consignee. In case the delay in the installation and commissioning is d
ue to handing over of the site to the supplier by the consignee, such extensions of the insurance will still b
e done by the supplier, but the insurance extension charges at actual will be reimbursed.

{c) Insurance would be borne by the Supplier. Insurance Certificate for 110% of the value to be insured in f
avour of Indian Council of Medical Research, covering all risks basis for the goods from supplier/ manufact
urer warehouse to consignee warehouse.

11. If the supplier fails to deliver any or all of the goods or fails to perform the services within the time fra
me(s} incorporated in the contract, the purchaser/consignee shall, without prejudice to other rights and re
medies available to the purchaser/cansignee under the contract, deduct from the contract price, as liquidit
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y damages, calculated individually on each delayed performance of the contract including delivery,
installation, non-submission of documents, etc. a sum equivalent to 0.5% per week of delay or part thereof
until actual delivery or performance subject to a maximum of 10% of the contract price. Once the maximu
m is reached purchaser may consider termination of the contract. Since the Liquidated damages are in virt

ue of non-perfoermance of services, it will attract GST or any other applicable taxes which in turn shall be d
educted from the Supplier.

12. GST will be applicable as per the latest Gol notification.
13. Delivery of Equipment means Supply, Installation, Testing and Commissioning of Equipment,
14. Following categories of Sellers are exempted from Years of Experience and Turnover:

{a) Micro and Small Enterprises who are manufacturer of the Primary Product Category and give specific co
nfirmation to this effect at the time of bid submission and whose credentials are validated online through U
dyam Registration/ Udyog Aadhaar {as validated by Government from time to time)} and through uploaded
supporting documents.

{b) Start-ups as recognized by Department of Industrial Policy and Promotion (DIPP).

15. The manufacturer's authorisation must be insisted upon on a tender specific basis, not general autheri
sation/ dealership, by so declaring in the bid documents clearly. In cases where the manufacturer has sub
mitted the bid, the blds of Its authorized dealer will nat be considered. In cases of agents quoting in offsho
re procurements, on behalf of their principal manufacturers, one agent cannot represent two manufacturer
s or quote on their behalf in a particular tender enguiry. One manufacturer can al'so authorise only one age
nt/dealer. .

16. It is for general information of Aspirant Manufacturer/ Dealer/ Distributor to submit their representation
. if any, on proprietorship of this goods in terms of Rule 166 (i) of GFR, 2017. In case, the product of any ot
her Manufacturer/ Authorized Distributor/ Dealer conforms to the enclosed specifications, they may submit
their proposal for the supply of same equipment along with the following:- {2} Brochure (b) Paint-by-point ¢
ompliance of the enclosed specifications, along with all relevant documentary evidence. The representatio
n should be sent to The Director General, ICMR, New Delhi on cpcicmr@gmail.com so as to reach on or bef
ore 05.12.2024 up to 11:00 AM, failing which it will be presumed that ne any other bidder is interested to
offer comments/ objection and case will be decided accordingly on its merit.

17. Bidder is requested to give undertaking Certificate regarding land border “If We have read the clause is
sued by Government of India regarding restrictions on procurement from 2 bidder of a country which shar
es a land berder with India; I We certify that the bidder is not from such a country or, if from such a countr
y, have been registered with the Competent Authority”

18. Break-up of the quoted cost is to be submitted strictly In the format attached in the tender document.
The AMC Contract shall be an offline contract to be handled separately by ICMR. AMC charges are to be pa
id only later for each year during AMC period.

19. Consignee details {Place of Delivery, Installation, Commissioning) - ICMR-National Institute for Researc
h in Environmental Health (NIREH), Bhopal.

20. TECHNICAL SPECIFICATIONS

{a) HRMS system, which can deliver High Mass Resolution and High Mass Accuracy for identification and q
wantitation of organic compounds for various environmental applications.

(b} Source: System should be provided with separate ESI and APCI sources with easy interchangeable wit
hout venting/breaking the vacuum.

(¢) Flow Injection System: System should be provided with syringe pump with syringe and divert valve f
or direct introduction of the sample,

{d) Mass analyzer: The instrument should be capable of operating in {ollowing modes:

{i) Mass analyzer's mass range: 50 to 3000 m/z or better, .
(ii} Mass spectrometer must be capable of real-time data acquisition and data processing. enabling a high

spectrum repetition rate _ .
(lii} Mass spectrometer can utilize accelerated Higher Collisional Dissociatlon (HCD) cell for generating high

quality fragment spectra.
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{iv) Mass spectrometer must be able to perform parallel filling and detection to increase duty cycle
(v) Mass spectrometer must not need liquid cooling )
(vi) Mass spectrometer must be a high-resolution FT bench-top system

(e) Resolution:

System should demonstrate min. resolution of 1,20,000 FWHM or better at 200 rn/z so that ions of interest
can be differentiated by interfering peaksfions. Also avoiding the false positive and false negative results e
ven in complex sample.

(f) Mass Accuracy:

{i) Mass spectrometer should have robust and reliable source providing sub ppm accuracy & can run witho
ut frequent calibration up to 7 to 8 days.

{ii} Shou!d be able to perform polarity switching with consistency in mass accuracy for entire mass range u
p 10 days or more.

(g) Sensitivity: The sensitivity in M5/MS scan mode should be > 250:1 for 500 fg of reference standard o
n column injection.

{h) Acquisition Rate: up to 20Hz or better

(1) Dynamic Range: System should demonstrate in spectrum dynamic range of > 5000 with claimed mas
S accuracy.

(I} Polarity Switching: Mass spectrometer must be capable of fast polarity switching, i.e. one cycle consi
sting of acquiring

{i) One Full scan in positive mode and one Full scan in negative mode at resolution setting 60,000 with < 7
00 ms equals >1.4 Hz

{ii) One tSIM scan in positive mode and one tSIM scan in negative mode at resolution setting 60,000 with
< 600 ms equals >1.6 Hz

{iii} In polarity switching mode the instrument must perform within the defined mass accuracy specification
s

{k} Scan Function:

(i) Mass spectrometer must acquire and display below scan functions

{ii) Full Scan mass spectra

(iii} Selected lon Monitoring {51M)

{iv) Full Scan MS/MS spectra

{v) Selected Reaction Monitoring/Multiple Reaction Monitoring (SRM/MRM}

{vi) Multiplexed SIM mass spectra of up to 20 simultaneously detected precursor ions

{vii} Multiplexed MS/M5 mass spectra capability

{viii} “All-ion-Fragmentation” mode, fragmenting all ions of a defined mass range with high resolution accu
rate mass acquisition

(ix) Timed SIM for scheduled data acquisition of target compounds

{x} Timed MS/MS for scheduled data acquisition of target compound fragment spectra

{xi} System should have variable precursor ion selection

{xit) Must acquire "Data Independent Acquisition” (DIA) data sets

{xiii) Automatic Gain Control to automatically contro! ion injection time for optimized ion current across the
entire chromatographic peak

(xiv) Instrument must have a Predictive AGC algorithm to determine the ion injection time without carrying
out a pre-scan event to increase the instrument scan speed/decrease the instrument cycle time.

{xv)} Dynarmic Exclusion capability to tempaorarily exclude an ion, while allowing MS/MS spectra acquisition
of minor abundant precursors

(xvi) Normalized Collisien Energy capability to automaticalty compensate for the mass and charge depend
ent energy depesition and provide instrument-to instrument reproducibility

(xvii) Stepped Normalized Collision Energy to allow multiple activation energies to be applied to the same
precursor.

(xviii) Apex triggering algorithm, which enables the instrument to trigger data dependent events close to t
he Apex of a chromatographic peak.
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(I) Calibration:

(i} System should have complete auto-calibration capability to set all relevant voltages automatically durin
g external calibration,

(i) System should have capability to accurately identify and precisely quantify analytes without frequent ¢
alibration for minimum 7 to 8 days.

{iii} System shauld be capable of performing internal calibration preferably without introduction of any lock
masses by targeting any user defined stable background ion.

{m) General Technical Specifications of Ultra High-Pressure Liquid Chromatography System:
{i) UHPLC make should be same as that of HRMS (single ven.dor solution).

{ii} Quaternary system with four solvents, with built-in degasser

(iii} Flow rate must be in the range of 0.1 to 5.0 ml/min or better

{iv) Flow rate accuracy must be 20.1 % or better

{v) Back pressure capability'of 15000 psi or better

{vi} Auto sampler with sampler cooler should have a minimum sample capacity of 200 x1.5-2 ml vials capa
city or more and also 96/384 well plates,

{vii) Column Oven with capacity to hold at least 1-2 columns and temp range from ambient to 85°C.

{viii} Should quote C18 columns: a) 2.1x100mm sub-2u particle size or equivalent, b) 2.1x100mm 5u partic
le size or equivalent ¢) 4.6x150 mm columns Su particle size or equivalent for forensic application

(n} System Software:

(i} System software should be capable of controlling and acquiring the MS system, determining the empiric
al formula from the m/z value from spectra with algarithm for better matching. The fragment prediction so
ftware with HRMS database should be quoted. The database should have more fragments with different en
ergies of collision dissociation.

{ii} System shall be able to perform the unknown identification, screening, quantitation of analytes/ smal!
molecules,

{iii} Software for the high throughput screening and gquantitation shali be provided
(iv) Software shall analyze & report the data with customizable flagging option & report template.

(v) Software shall acquire and process targeted screening and routine quantitative data from LC and GC {in
cluding multiplexed and third-party systems), Quadrupole and HRAM-MS systems.

{vi} Software for unknown identification with spectral Library and can provide the peak, raw data, chromat
ography peak and mass spectrum in single window

(0} Pre-requisite:

{i) All the pre-requisite like nitrogen generator, separate UHP Nitrogen cylinder with complete gas purificat
ion system, 15 kva UPS {3 phase*3phase) with 60 mins battery backup and all other gasses required to ru
n LC-HRMS should be guoted.

{ii) Branded 1 Nos PC System must be supplied as per below configuration for data acquisition

Intel i7 {6 Core/12MB/12T/up to 4.6GHz/65W Processar, Windows 10 05, 32GB (4*8GB) DDR4 RAM, M.2 5
12 SATA Class 2 $SD, additional 3.5 inch 1TB HDD, SATA Cable for 2nd HD, Intel Integrated Graphics, DVD
+/- RW 9.5mm optical disc drive, Key board, Mouse, 24 inch LED Monitor.

(iii) Branded 1 Nos PC System must be supplied as per below configuration for data processing

Intel CORE i7 10th Generation 10700 Processor, 64 GB RAM PC4 -10600 2666 MHz DDR4 UDIMM, 500 GB 5
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olid State Drive, 1TB 7200 RPM HDD 4 USB IN BACK SIDE AND 4 FRONT SIDES, {1 C Port) Multiburner, Keyb
oard and Mouse, 2 Giga LAN, Win 10 Pro 64 Bit, Latest MS Office

{(iv} Laserjet B/W Printer, 43" 4K Commercial Monitor with 15-meter HDMI Cable & DP to HDMI Convertor fo
r data processing PC.

{p) Training: Training must be given at sight and the training schedules should be at least 10 days in two
sets of 5 days each within the span of 6 months,

{q) Warranty: Total 5 Years warranty from date of installation. Warranty should also inctude for all releva
nt local items like PC and UPS.

Note:
{a) The bidder should submit point by point compliance to the above specification.

{b) Data Sheet, brochure, website link substantiating each technical specification should be provided for v
erifying the compliance of the same.

Disclaimer/s=tsm

The additional terms and conditions have been incorporated by the Buyer after approval of the Competent
Authority in Buyer Organization, whereby Buyer organization is solely responsibie for the impact of these clauses
on the bidding process, its outcome, and cansequences thereof including any eccentricity / restriction arising in
the bidding process due to these ATCs and due to modification of technical specifications and / or terms and
conditions governing the bid. If any clause(s) is / are incorporated by the Buyer regarding following, the bld and
resultant contracts shall be treated as null and void and such bids may be cancelled by GeM at any stage of
bidding process without any notice:-

1. Definition of Class | and Class Il suppliers in the bid not in line with the extant Order / Office Memorandum
issued by DPUT in this regard.

2. Seeking EMD submission from bidder(s), including via Additional Terms & Conditions, in contravention to
exemption provided to such sellers under GeM GTC.

3. Publishing Custom / BOQ bids for items for which regular GeM categories are available without any
Category item bunched with it.

Creating BoQ bid for single item.

Mentioning specific Brand or Make or Model or Manufacturer or Dealer name.

Mandating submission of documents in physical form as a pre-reguisite to qualify bidders.
Fioating / creation of work contracts as Custom Bids in Services.

Seeking sample with bid or approval of samples during bid evaluation process. (However, in bids for
attached cateqories, trials are allowed as per approved procurement policy of the buyer nodal Ministries)

9. Mandating foreign / intermnational certifications even in case of existence of Indian Standards without
specifylng equivalent Indian Certification / standards.

10. Seeking experience from specific organization / department / institute only or from foreign / export
experience.

11. Creating bid for items from irrelevant categories.
12. Incorporating any clause against the MSME policy and Preference to Make In India Policy.
13. Reference of conditions published an any external site or reference to external documents/clauses.

14. Asking for any Tender fee / Bid Participation fee / Auction fee in case of Bids / Forward Auction, as the
case may be.

0 ~ o oL

Further, if any seller has any objection/grievance against these additional clauses or otherwise on any aspect of
this bid, they can raise their representation against the same by using the Representation window provided in
the bid details field in Seller dashboard after logging in as a seller within 4 days of bid publication on GeM. Buyer
is duty bound to reply to all such representations and would not be allowed to open bids if he fails to reply to
such representations.
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Bid Numberigydt i (g goan)
GEM/2024/B/5596999
Dated/fg=iz . 26-11-2024

Bid Document/ @z gma

Bid Details/fis faavor

Bid End Date/Time/s dz @3 H afra /a7y

06-12-2024 21:00:00

Bid Opening Date/Time/RiT gaa &
arfra/asra

06-12-2024 21:30:00

Bid Offer Validity (From End Date)/R3 @y
daa (@ o & arfrm @)

170 {Days)

Ministry/State Name/Ar@a/Usd & @A

Ministry Of Health And Family Welfare

Department Name/fa3ma & ar

Department Of Health Research

Organisation Name/H¥aa & @A

indian Council Of Medical Research {icmr}

Office Name/Ralea & am

Indian Council Of Medical Research

Total Quantity/Fa A=

1

Item Category/fig &Il

Automated HPLC System for Separation of complex
mixtures (Q3) { PAC Only }

Minimum Average Annual Turnover of the

bidder (For 3 Years)/fst & =aas Mua
arfia Z=iaT (3 gt @)

200 Lakh (s}

Years of Past Experience Required for

same/similar service/s=/aa F@H & T |3 year (5)
iy fora srgea & ad
MSE Exemption for Years Of
Experience/3dea & aui ¥ eATHS 2/ and Yes
Turnover/&AMaT & faw v & g W &
Startup Exemption for Years Of

Yes

Experience/H3a & gdl § RIEHT BT/

Document required from sefler/fdrar & amt
T TFEAS

Experience Criteria,Past Performance,Bidder
Turnover,Certificate {Requested in ATC),0EM Autherization
Certificate, Additional Doc 1 (Requested in ATC), Additional
Doc 2 {Requested in ATC),Additional Doc 3 (Requested in
ATC) Additional Doc 4 (Requested in ATC)

*in case any bidder is seeking exemption from Experience /
Turnover Criteria, the supporting documents to prove his
eligibility for exemption must be uploaded for evaluation by
the buyer

Do you want to show documents uploaded
by bidders to all hidders participated in

bid?/

Yes
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Bid Details/fr5 Ry b
il
Past Performance/fma we3ia 50 %
8id to RA enabled/fdz ¥ Rud Harh wfrg W { No
Type of Bid/fag3 & uaX Two Packet Bid
Time allowed for Technical Clarifications
during technical evaluation/a@=fi IETTA & |2 Days
R T FRRETOT 3 A §AE
Inspection Required {By Empanelled
Inspection Authority / Agencies pre- No
registered with GeM)
Evaluation Method/Hraiwe o&fd Total value wise evaluation
Arbitration Clause No
Mediation Clause No
EMD Detail/dvad Rawo
R e e : — . . . - - . - e
li Required/HTayader ;l Na
- . - s e = 4 e mma ed —— e . - — ——— —— —— s — 4
ePBG Detail/Sfsh faww
0 e me ‘ _ .. . S oo
i Advisory Bank/osaigarll §F [ State Bank of India
. - + e —— b s ———— ——— A —— = — - (LS — o ——— . e btk 8 —
b I
ePBG Percentage(%)/Adish gfawa (x) i 5.00 |
Duration of ePBG required (Months)/&@dh & I 62
i
0iEE et (FER). !
o m— = . [ — e e - . e i m ———— C e e — - — e = - am— )
(a). EMD & Performance security should be in favour of Beneficiary, wherever it is applicable./AATwad) WY Fwga
sRTAd OF, | TF AL A & @At & et F Rl e
Beneficiary/arsdy :
Director General, ICMR
Indian Council Of Meadical Research. Department of Health Research, Indian Council of Medical Research {ICMR),
Ministry of Health and Family Welfare
{Director General, lcmr)
Ml Purchase Preference/ayssns wig sl
| MIl Purchase Preference/CRIEHE WOZ 0T 1Yes l
MSE Purchase Preference/taras Tl afiaa
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Details of the Competent Authority approval for PAC

Competent Authority Approval document for PAC : Yiew Document

Name of Competent Authority o "_Dr Rajnarayan Tiwari L :
Designation of Competent Authority __“_Director l
glfjftiﬁgr,;gepartment { Division of Competent ICMR-NIREH, Bhopal |
| CA Approval Number [(CMR/CPC/2023-24/0rbitrap-NIREH(179093) _ |
| Competent Authority Approval Date ,-I 2024-04-26 00:00:00 T
i Brief Description of the Approval Granted by : No manufacturer.other than M/S. ThermoFisher Scientifric ]
! Compe_tg_m'ﬁ\uﬂtlo_rlsy _ J manufacture Orbst_rap Syste_m__ L

1. If the bidder is a Micro or Small Enterprise as per latest definitions under MSME rules, the bidder shall be
exempted from the requirement of "Bidder Turnover" criteria and "Experience Criteria” subject to meeting of
quality and technical specifications. if the bidder is OEM of the offered products, it would be exempted from the
"OEM Average Turnover" criteria also subject to meeting of guality and technical specifications. In case any
bidder is seeking exemption from Turnover / Experience Criteria, the supporting documents to prove his eligibility
for exemption must be uploaded for evaluation by the buyer,

2. If the bidder is a Startup, the bidder shali be exempted from the requirement of "Bidder Turnover" criteria and
“Experience Criteria" subject to their meeting of quality and technical specifications. (f the bidder is QEM of the
offered products, it would be exempted from the "OEM Average Turnover® criteria also subject to meeting of
quality and technical specifications. In case any bidder is seeking exemption from Turnover / Experience Criteria,
the supporting documents to prove his eligibility for exemption must be uploaded for evaluation by the buyer.

3. The minimum average annual financial turnover of the bidder during the last three years, ending on 31st
March of the previous financial year, should be as indicated above in the bid document. Documentary evidence in
the form of certified Audited Balance Sheets of relevant periods or a certificate from the Chartered Accountant /
Cost Accountant indicating the turnover details for the relevant period shall be uploaded with the bid. In case the
date of constitution / incorporation of the bidder is less than 3-year-old, the average turnover in respect of the
completed financial years after the date of constitution shall be taken into account for this criteria.

4. Experience Criteria: In respect of the filter applied for experience criteria, the Bidder or its OEM {themselves or
through reseller{s}} should have regularly, manufactured and supplied same or similar Category Products to any
Central / State Govt Organization / PSU for number of Financial years as indicated above in the bid document
before the bid opening date. Copies of relevant contracts to be submitted along with bid in support of having
supplied some quantity during each of the Financial year. In case of bunch bids, the category of primary product
having highest value should meet this criterion.

5. Preference to Make In India products (For bids > 200 Crore) {can also be used in Bids < 200 Crore but enly
after exemption by competent authority as defined in Deptt of Expenditure OM dated 28.5.2020): Preference
shall be given to Class 1 local supplier as defined in public procurement {Preference to Make in India), Order
2017 as amended from time to time and its subsequent Orders/Notifications issued by concerned Nodal Ministry
for specific Goods/Products. The minimum local content to qualify as a Class 1 local supplier is denoted in the bid
document. If the bidder wants to avall the Purchase preference, the bidder must upload a certificate from the
OEM regarding the percentage of the local content and the details of locations at which the local value addition is
made along with their bid, failing which no purchase preference shall be granted. In case the bid value is more
than Rs 10 Crore, the declaration relating to percentage of local content shall be certified by the statutory auditor
or cost auditor, if the OEM is a company and by a practicing cost accountant or a chartered accountant for OEMs
other than companies as per the Public Procurement (preference to Make-in -India) order 2017 dated 04.06.2020.
The buyers are advised to refer the OM No.F.1/4/2021-PPD dated 18.05.2023.

OM No.1 4 2021 PPD dated 1 2023 for compliance of Concurrent application of Public Procurement Policy
for Micro and Small Enterprises Order, 2012 and Public Procurement {Preference to Make in India)} Crder, 2017.

6. Purchase preference will be given to MSEs having valid Udyam Registration and whose credentials are

s
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validated online through Udyam Registration portal as defined in Public Procurement Policy for Micro and Smaii >
Enterprises (MSEs} Order, 2012 dated 23.03.2012 issued by Ministry of Micro, Small and Medium Enterprises anci
its subsequent Orders/Notifications issued by concerned Ministry. If the bidder wants to avail themselves of the
Purchase preference, the bidder must be the manufacturer / OEM of the offered product on GeM. Traders are
excluded from the purview of Public Procurement Palicy for Micro and Small Enterprises and hence resellers
offering products manufactured by some other OEM are not eligibie for any purchase preference. In respect of bid
for Services, the hidder must be the Service provider of the offered Service. Relevant documentary evidence in
this regard shall be uploaded along with the bid in respect of the offered product or service and Buyer will decide
eligibility for purchase preference based on documentary evidence submitted, while evaluating the bid. If L-1 is
not an MSE and MSE Seller {s) has / have quoted price within L-1+ 15% (Selected by Buyer) of margin of
purchase preference /price band defined in relevant policy, such MSE Setler shall be given opportunity to match
L-1 price and contract will be awarded for 25% (selected by Buyer) percentage of total quantity. The buyers are
advised to refer the OM No. F.1/4/2021-PPD dated 18.05.2023 OM_No.1 4 2021 PPD_dated 18.05.2023 for
compliance of Concurrent application of Public Procurement Policy for Micro and Smail Enterprises Order, 2012
and Public Procurement (Preference to Make in India) Order, 2017. Benefits of MSE will be allowed only if seller is
validated on-line in GeM profile as well as validated and approved by Buyer after evaluation of documents
submitted.

7. Estimated Bid Value indicated above is being declared solely for the purpose of guidance on EMD amount and
for determining the Eligibility Criteria related to Turn Over, Past Performance and Project / Past Experience etc.
This has no relevance or bearing on the price to be quoted by the bidders and is also not going to have any
impact on bid participation. Also this is not going to be used as a criteria in determining reasonableness of
quoted prices which would be determined by the buyer based on its own assessment of reasonableness and
based on competitive prices received in Bid / RA process.

8. Past Performance: The Bidder or its OEM {themselves or through re-seller{s}} should have supplied same or
similar Category Products for 50% of bid quantity, in at least cne of the last three Financial years before the bid
opening date to any Central / State Govt Organization / PSU. Copies of relevant contracts (proving supply of
cumulative order quantity in any one financial year) to be submitted along with bid in support of quantity
supplied in the relevant Financial year. In case of bunch bids, the category related to primary product having
highest bid value should meet this criterion.

-

Excel Upload Required/tatie 31 3ueis fve @ &1 snavasar :

Financial Bid - 1731334661 .xlsx

Automated HPLC System For Separation Of Complex Mixtures ( 1 pieces ) ( Under PAC
)

{Minimum 50% and 20% Local Content required for qualifying as Class 1 and Class 2 Local Supplier
respectively/&a: Aot 1 37 foft 2 & vur=ig IgfTet & w0 & s o & & fow aeas)

Make thermoscientific

Mode! vanquishflex

Technical Specifications/aw=fdr fafifyar

= IF e RS & HgmEy / As per GeM Category Specification

1 . L .
| L | Specification Name/ffA» & | Bid Requirement/R3 & fav 3w (Allowed |
. Specification I J
‘ Gl Values)/3EAd {4 ;
Standard parameter | Instrument calibration [IEC 17025, NA
standards :
Quaternary Gradient || Components of unit Quaternary Low-Pressure Gradient pump& Parallel !
|| Selvent Delivery Double Plunger, Quaternary Low Pressure Gradient i
Unit with Degassing | pump & Serial Double Plunger |

/| Unit
I “ Number of sclvents delivery (4 i
.. - . . . O |
I

415
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Specification

Specification Name/Rf0f¥ &
A

Bid Requirement/Ag ¥ faw wavwws {Allowed
‘ Values)/3HAd #g4

Flow rate setting range in
mi/min

0.001 to 10

1
e

!

‘ Flow rate accuracy

“ + 1%, = 0.1%, + 1 % or better

L _

UV-Vis Detector

I UV-Vis Detector provided J

Yes, No Or higher

Light source

H Deuterium lamp, NA if not provided, Tungsten Lamp |

[Spectrum Band width in nm

H74 5, 6, 8, NA if nat provided

|Wave|ength range in nm

]I 190 - 700, NA if not provided i

[Sampling Rate in Hz

{80, 90, 100, NA if not provided -

The flow cell must be
temperature Controlled

Yes, NA if not provided

IWavelength accuracy in nm

[ 1. Na if not provided

Wavelength reproducibility
in nm

+ 0.1, NA if not provided

|Drift in AU/Hour

Pess than 1 x 10-4, NA if not provided ,

{Noise level in AU

“ + 2.5 x 10-6, NA if not provided, =5 x 10-6

Ability to monitor and
quantitative 2 wavelengths
simultaneously

Yes, NA if not provided i

IEnearity in AU

2.5 or more, NA if not provided . i

Temperature control
provided for Flow cell

Yes, NA if not provided

Temperature control range
for flow cell in Degree
Ceisius

5 degree above room temp to 50 degree, NA if not
provided

|flow cell path length in mm

”10' NA if not provided

Iﬁow cell volume in ?|

H 10 - 15, NA if not provided, 16 - 20

Auto Sample Injector

[Injection Method

_]l Total volume sample injection

i
|
f
i
!
t
|
i
H
i

with cooler
| Carry over of sample “ 0.005% or lower, 0.025% or lower
Injection precision in R5D i less than 0.20 % RSD, less than 0.50 % RSD _}
! Software H Operating Windows JrWin 7 or latest, Win 10 or latest !
Photo Diode Array | Provision of Photo diode Yes, No Or higher
(PDA) Detector array |
. . — -
PDA detector Wavelength 190- 800 or better, NA if not provided
range in nm
Number of Diodes 512, 1024, NA if not provided [
PDA detector light source Deuterium lamp and Tungsten lamp, NA if not !
provided, Deuterium lamp, Tungsten Lamp l
PDA detector Wavelength + 1, NA if not provided ;
accuracy in nm t
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Specification Name/fafdif? &
AT

Specification

Bid Requirement/fiE & QU J@as (Allowed ‘il .
Values)/3qAd {T

Data Rate in Hz

100, NA if not provided, <100

Noise in AU

- D .

e - -

less than + 0.6 x 10-5 or lower, NA if not provided,
less than +1x10-50r !ower

PDA detector Drift in
AU/Hour

less than 1 x 10 4, NA if not provided, Iess than 1x
10-3

Temperature controiled
flow cellin C

S degree above room temp to 50 degree, NA if not
provided

Flow cell

_ roween |

Flow cell, NA if not provided

R |

Warranty & Reports [| Warranty (Option of
comprehensive warranty is
available through bidding
only, which if opted will

supersede normal warranty

in the catalogue)}

2, 3,4, 5,1 0r higher

-

Number of installations in
Central /State/PSU Govt
Hospitals ]

0, <3, >3

Availability of toll free |
facility for technical |
support maintained by OEM
or authorlzed agencues !

e

Yes, No Or higher

Additional Specification Parameters - Automated HPLC System For Separation Of Complex Mixtures {

1 pieces )

Specification Parameter
Name

Bid Requirement (Allowed Values)

Compliance to the specification
menticned in the Buyer Added

Bid Specific ATC

Only those specification mentioned in para 20 of the Buyer Added bid
Specific ATC will be considered for evaluation

e e

* Bidders offering must also comply with the addltlonal specnflcatron parameters mentioned ahove.

Consignees/Reporting Officer/@ifScl/Rats #fwd and/ T Quantity/sams

f

Consignee

S.No./#. || Reporting/Officer/ Delive
ry Days/@dali &
4. PN L T PAT AT Address/qdr Quantity/mT foy
LS eI

. 462030,Bhopal Bypass Road, '

1 M
anoj Kumar Bhauri, Bhopal 1 90

6/15
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Buyer Added Bid Specific Terms and Conditions/r g & 7 &5 & v

1.

Generic

Bidder financial standing: The bidder should not be under liquidation, court receivership or similar
proceedings, should not be bankrupt. Bidder to upload undertaking to this effect with bid.

Generic

Bidders are advised to check applicable GST on their own before quoting. Buyer will not take any
responsibility in this regards, GST reimbursement will be as per actuals or as per applicable rates
(whichever is lower), subject to the maximum of quoted GST %,

Generic

Data Sheet of the product(s} offered in the bid, are to be upioaded along with the bid documents. Buyers
can match and verify the Data Sheet with the product specifications offered. In case of any unexplained
mismatch of technical parameters, the bid is liable for rejection.

Generic

End User Certificate: Wherever Bidders are insisting for End User Certificate from the Buyer, same shall
be provided in Buyer's standard format only.

Generic

Installation, Commissioning, Testing, Configuration, Training (if any - which ever is applicable as per scope
of supply) is to be carried out by OEM / OEM Certified resource or OEM authorised Reseller.

Generic

Manufacturer Authorization:Wherever Authorised Distributors/service providers are submitting the
bid. Authorisation Form /Certificate with OEM/Original Service Provider details such as name, designation,
address, e-mail Id and Phone No. reguired to be furnished along with the bid

Generic

OPTION CLAUSE: The Purchaser reserves the right to increase or decrease the quantity to be ordered up
to 50 percent of bid quantity at the time of placement of contract. The purchaser also reserves the right to
increase the ordered quantity by up to 50% of the cantracted A quantity during the currency of the
contract at the contracted rates. Bidders are bound to accept the orders accordingly.

Generic

1. The Seller shall not assign the Contract in whole or part without obtaining the prior written consent of
buyer.

2 The Seller shall not sub-contract the Contract in whole or part to any entity without obtaining the prior
written consent of buyer.

3. The Seller shall, notwithstanding the consent and assignment/sub-contract, remain jointly and severally
liable and responsible to buyer together with the assignee/ sub-contractor, for and in respect of the due
performance of the Contract and the Sellers abligations there under.

Generic

Without prejudice to Buyer's right to price adjustment by way of discount or any other right or remedy
available to Buyer, Buyer may terminate the Contract or any part thereof by a written notice to the Seller,
if:

i} The Seller fails to comply with any material term of the Contract.

ii) The Seller informs Buyer of its inability to defiver the Material(s} or any part thereof within the

1115
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iii) The Seller fails to deliver the Material(s) or any part thereof within the stipulated Delivery Period h—kﬁ\
andfor to replacefrectify any rejected or defective Material(s) pramptly. /
iv) The Seller becomes bankrupt or goes into figuidation. !
v) The Seller makes a general assignment for the benefit of creditors.

vi) A receiver is appeinted for any substantial property owned by the Seller.

vii) The Seller has misrepresented to Buyer, acting on which misrepresentation Buyer has placed the ;
Purchase Qrder on the Seller, ]

Turnover

Bidder Turn Over Criteria: The minimum average annual financial turnover of the bidder during the last
three years, ending on 31st March of the previous financial year, should be as indicated in the bid
document. Documentary evidence in the form of certified Audited Balance Sheets of relevant periods or a
certificate from the Chartered Accountant / Cost Accountant indicating the turnover details for the
relevant period shall be uploaded with the bid. In case the date of constitution / incorporation of the
bidder is less than 3 year old, the average turnover in respect of the completed financial years after the
date of constitution shall be taken inte account for this criteria.

Service & Support

Dedicated /toll Free Telephone No. for Service Support : BIDDER/OEM must have Dedicated/toll Free
Telephone No. for Service Support,

Service & Support

Escalation Matrix For Service Support : Bidder/OEM must provide Escalation Matrix of Telephone Numbers
for Service Support.

Warranty

Bidder / QEM has to give an undertaking that after expiry of warranty period, it will provide AMC Service
for next 5 years for the offered products at the rate not more than 5 % of contract price per annum. Buyer
reserves the right to enter into an AMC agreement { covering preventive maintenance and servicingjwith
the Successful Bidder / OEM after expiry of the Warranty period at rate as mentioned above and the
payment for the AMC charges would be made Quarterly after rendering of the AMC Services of the
relevant AMC period. Performance Security of the successful bidder shall be forfeited if it fails to accept
the AMC contract when called upon by the buyer. The criginal Performance Security of contract will be
returned only after submission and verification of AMC Performance Security for 5% of total AMC value
valid up'to AMC period plus 2 months {if there is no other claim). {Undertaking of acceptance to be
uploaded with bid}.

Warranty

Warranty period of the supplied products shall be 5 years from the date of final acceptance of goods or
after completion of installation, commissioning & testing of goods {if included in the scope of supply}, at
consignee location. OEM Warranty certificates must be submitted by Successful Bidder at the time of
delivery of Goods. The seller should guarantee the rectification of goods in case of any break down during
the guarantee period. Seller should have well established Installation, Commissioning, Training,
Troubleshooting and Maintenance Service group in INDIA for attending the after sales service. Details of
Service Centres near consignee destinations are to be uploaded along with the bid.

Warranty

Successful bidder will have to ensure that adequate number of dedicated technical service personals f
engineers are designated / deployed for attending to the Service Request in a time bound manner and for
ensuring Timely Servicing / rectification of defects during warranty period, as per Service level agreement
indicated in the relevant clause of the bid.

Forms of EMD and PBG

Successful Bidder can submit the Performance Security in the form of Account Payee Demand Draft also
(besides PBG which is allowed as per GeM GTC). DD should be made in favour of ‘

81415
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Director General, ICMR

payable at

Dethi

_After award of contract, Successful Bidder can upload scanned copy of the DD in ptace of PBG and has to
ensure delivery of hard copy to the original DD to the Buyer within 15 days of award of contract.

Forms of EMD and PBG

successful Bidder can submit the Performance Security in the form of Fixed Deposit Receipt also (besides
PBG which is allowed as per GeM GTC). FDR should be made out or pledged in the name of

Director General, ICMR

A/C (Name of the Seller). The bank should certify on it that the deposit can be withdrawn only on the
demand or with the sanction of the pledgee. For release of Security Deposit, the FDR will be released in
favour of bidder by the Buyer after making endorsement on the back of the FDR duly signed and stamped
along with covering letter. Successfu! Bidder has to upload scanned copy of the FDR document in place of
PBG and has to ensure delivery of hard copy of Original FDR to the Buyer within 15 days of award of
contract.

Buyer Added Bid Specific ATC

Buyer Added text based ATC clauses

1. Tender inviting Authority: This tender enguiry for procurement of 01 No. of High Resolution Orbitrap Mas
s Spectrometer is being invited by the Director General, Indian Council of Medical Research, Ansari Nagar,
New Detlhi to be supplied at ICMR-NIREH, Bhopal.

2. Bidders needs to sign a Bid securing declaration accepting that if they withdraw or modify their Bids dur
ing the period of validity, or if they are awarded the contract and they fail to sign the contract, or to submit
a performance security before the deadline defined in the request for hids/request for proposals document
, they will be suspended for the period of 1 year for bids/request for proposals document from being eligibl
e to submit Bids/Proposals for contracts with ICMR.

3. Eligibility: The Bidder must be a Manufacturer or its authorized Agent.

4. One Bid per Bidder: A firm shall submit only one bid either individually or as a partner of a joint venture.
A firm that submits either individuatly or, as a member of a joint venture, more than one bid will cause all t
he proposals with the firms’ participation to be disqualified.

5. ICMR reserves the right to cancel the bid in part or full without assigning any reason and liability on the
buyer. On such cancellation the decision of the DG, ICMR will be binding and final on the subject.

6. Inspections and Tests: ICMR or its representative shall have the right to inspect and/or to test the Goods
to confirm their conformity to the Contract specifications. Further, The Supplier may have an independent
guality test conducted and the cost of such tests will be borne by the Supplier, b. Inspection of goods shall
be carried out by representative of ICMR and they will issue an acceptance certificate.

7. Packing: (a) The Supplier shall provide such packing of the Goods as is required to prevent their damage
or deterioration during transit to their final destination, as indicated in the Contract. The packing shall be s
ufficient to withstand, without limitation, rough handling during transit and exposure to extreme temperat
ures, salt, and precipitation during transit and open storage. Packing case size and weights shall take into
consideration, where appropriate, the remoteness of the Goods, final destination and the absence of heavy
handling facilities at all points in transit

(b} The packing, marking, and documentation within and outside t he packages shall comply strictly with s
uch special requirements as shall be expressly provided for in the Contract, including additional requireme
nts strictly as per Technical Specifications, and in any subsequent instructions ordered by the Procuremen
t agency.

{c) Packing and Marking shall be strictly as per Technical Specifications and will be inspected in terms of pr
ovisions of specifications before clearing for dispatch.

8. Payment: 100% payment shall be made after receipt of complete goods/Equipment in good condition, a

cceptance and successful installation of goods/Equipment and subject to submission of Performance Bank
Guarantee. This payment is subject to recoveries, if any, either on account of statutory deduction/ taxes/ Li
quidated Damages, if any and non-rectification of defects/ deficiencies not attended by the Supplier or oth
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erwise. The firm is required to submit the following documents to ICMR Hqrs for payment: i

{a) Copy of Purchase Crder; :i\:ﬂ
{b) Copy of Extension Order (if any); ¥
{c) Invoice in original showing contract number, goods description, quantity, unit price and total amount;
{d) Installation Report in original duly signed and sealed by the authorized officer of the consignee;

(e) Acknowledgement of Receipt of Goods issued by the consignee Institute/ Center;

{f) Performance Bank Guarantee

9. Settlement of Disputes: {a} If any dispute or difference of any kind whatsoever shall arise between the P
rocurement agency and the Supplier in connection with or arising out of the Contract, the parties shall mak
e every effort to resolve amicably such dispute or difference by mutual consultation.

{b} If, after thirty (30} days, the parties have failed to resolve their dispute or difference by such mutual co
nsultation, then either the Procurement agency or the Supplier may give notice to the other party of its int |
ention to commence arbitration, as hereinafter provided, as to the matter in dispute, and no arbitration in
respect of this matter may be commenced unless such notice is given.

{c) Any dispute or difference in respect of which a notice of intention to commence arbitration has been gi
ven in accordance with this Clause shall be finally settled by arbitration. Arbitration may be commenced p
riar to or after delivery of the Goods under the Contract. In the case of a dispute or difference arising betw
een the Purchaser/Consignee and a domestic Supplier relating to any matter arising out of or connected wi

. th the contract, such dispute or difference shall be referred to the sole arbitrator appointed by Director Ge

neral ICMR.

(d) Arbitration proceedings shall be conducted in accordance with the rules of procedure which are as follo
ws,

(i) The venue of Arbitration shall be the place from where the contract is issued and the language of the ar
bitration proceedings and that of all councils and communications between the parties shall be English.

{il) The decision of the majority of arbitrators shall be final and binding upon parties.

{lii} Settlement of disputes through pre-institution mediation and settlement in accordance with the comme
rcial courts, commercial division and commercial appellate division of High Courts (Amendment) Act 2018,
No. 28 of 2018 Chapter lllA,

{e) Settlement of Disputes: Notwithstanding any reference to arbitration herein, a. the parties shall continu
e to perform their respective obligations under the Contract unless they otherwise agree: and The Procure
ment agency shall pay the Supplier any monies due to the Supplier,

10. Insurance: Unless otherwise instructed, the supplier shall make arrangements for insuring the goods a
gainst loss or damage incidental to manufacture or acquisition, transportation, storage and delivery in the
following manner:

{a) in case of supply of goods on Consignee site basis, the supplier shall be responsible till the entire
stores contracted for arrival in good condition at destination. The transit risk in this respect shall be cover
ed by the Supplier by getting the stores duly insured. The insurance cover shall be obtained by the Supplie
r and should be valid tili 3 months after the receipt of goods by the Consignee.

{b) If the Equipment is not commissioned and handed over to the consignee within 3 months, the insuranc
e will be got extended by the supplier at their cost till the successful instalfation, testing, commissioning a
nd handing over of the goods to the consignee. In case the delay in the installation and commissioning is d
ue to handing over of the site to the supplier by the consignee, such extensions of the insurance will still b
e done by the supplier, but the insurance extension charges at actual will be reimbursed.

{c) Insurance would be borne by the Supplier. insurance Certificate for 110% of the value to be insured in f
avour of Indian Council of Medical Research, covering all risks basis for the goods from supplier/ manufact
urer warehouse to consignee warehouse.

11. If the supplier fails to deliver any or all of the goods or fails to perform the services within the time fra
me{s) incorporated in the contract, the purchaser/consignee shall, without prejudice to other rights and re
medies available to the purchaser/consignee under the contract, deduct from the contract price, as liquidit
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y damages, calculated individually on each delayed performance of the contract including delivery,
installation, non-submission of documents, etc. a sum equivalent to 0.5% per week of delay or part thereof
until actual delivery or performance subject to a maximum of 10% of the contract price. Once the maximu
m is reached purchaser may consider termination of the contract. Since the Liquidated damages are in virt
ue of non-performance of services, it will attract GST or any other applicable taxes which in turn shall be d
educted from the Supplier.

12. GST will be applicable as per the latest Gol notification.
13. Delivery of Equipment means Supply, Installation, Testing and Commissioning of Equipment.
14. Following categaries of Sellers are exempted irom Years of Experience and Turnover:

{3) Micro and Small Enterprises who are manufacturer of the Primary Product Category and give specific co
nfirmation to this effect at the time of bid submission and whose credentials are validated onfine through U
dyam Registration/ Udyog Aadhaar {as validated by Government from time to time) and through uploaded
supporting documents.

(b) Start-ups as recognized by Department of Industrial Policy and Promotion (DIPP).

15. The manufacturer's authorisation must be insisted upon on a tender specific basis. not general authori
sation/ dealership, by so declaring in the bid documents clearly. In cases where the manufacturer has sub
mitted the bid, the bids of its authorized dealer will not be considered. In cases of agents quoting in offsho
re procuraments, on behalf of their principal manufacturers, one agent cannot represent two manufacturer
s or quote on their behalf in a particular tender enquiry. One manufacturer can also authorise only ane age
nt/dealer.

16. It is for general information of Aspirant Manufacturer/ Dealer/ Distributor to submit their representation
, if any, on proprietorship of this goods in terms of Rule 166 (i} of GFR, 2017. In case, the product of any ot
her Manufacturer/ Authorized Distributor/ Dealer conforms to the enclosed specifications, they may submit
their proposal for the supply of same equipment along with the following:- {(a) Brochure (b) Point-by-point ¢
ompliance of the enclosed specifications, along with all relevant documentary evidence. The representatio
n should be sent to The Director General, ICMR, New Delhi on cpcicmr@gmail.com so as to reach on or bef
ore 05.12,2024 up to 11:00 AM, failing which it will be presumed that no any other bidder is interested to
offer comments/ objection and case will be decided accordingly on its merit.

17. Bidder is requested to give undertaking Certificate regarding land border "If We have read the clause Is
sued by Government of India regarding restrictions on procurement from a bidder of a country which shar
es a land border with India; I/ We certify that the bidder is not from such a country or, if from such a countr
y, have been registered with the Competent Authority"

18, Break-up of the guoted cost is to be submitted strictly in the format attached in the tender document.
The AMC Contract shall be an offline contract to be handled separately by ICMR. AMC charges are to be pa
id only later for each year during AMC period.

19. Consignee details (Place of Delivery, Installation, Commissioning) - ICMR-National Institute {or Researc
h in Environmental Health (NIREH), Bhapal.

20. TECHNICAL SPECIFICATIONS

{a} HRMS system, which can deliver High Mass Resolution and High Mass Accuracy for identification and q
uantitation of organic compounds for various environmental applications.

(b} Source: System should be provided with separate ESI and APCI sources with easy interchangeable wit
hout venting/breaking the vacuum.

{¢) Flow Injection System: System should be provided with syringe pump with syringe and divert valve {
or direct introduction of the sample.

(d) Mass analyzer: The instrument should be capable of operating in following modes:

{i) Mass analyzer's mass range: 50 to 3000 m/z or better.

(i) Mass spectrometer must be capable of real-time data acquisition and data processing, enabling a high
spectrum repetition rate

{iil} Mass spectrometer can utilize accelerated Higher Collisional Dissociation {HCD) cell for generating high
quality fragment spectra.

1141%




,T 145 ; 53)

(i\)) Mass spectrometer must be able to perform parallel filling and detection to intrease duty cycle .
(v} Mass spectrometer must not need liquid cooling }-%\&
(vi) Mass spectrometer must be a high-resolution FT bench-top system h

(e) Resolution:

System should demonstrate min. resolution of 1,20,000 FWHM or better at 200 m/z so that ion.s of interest
can be differentiated by interfering peaksfions. Also avoiding the false positive and false negative resuils e
ven in complex sample.

{f) Mass Accuracy:

(i) Mass spectrometer should have robust and reliable source providing sub ppm accuracy & can run witho
ut frequent calibration up to 7 to B days.

(i) Should be able to perform polarity switching with consistency in mass accuracy for entire mass range u
p 10 days or more.

{g) Sensitivity: The sensitivity in MS/MS scan mode should be > 250:1 for 500 fg of reference standard o
n column injection.

{h) Acquisition Rate: up to 20Hz or better

(i} Dynamic Range: System should demonstrate in spectrum dynamic range of > 5000 with claimed mas
s accuracy.

{j} Polarity Switching: Mass spectrometer must be capable of fast polarity switching, i.e. one cycle consi
sting of acquiring

{i} One Full scan in positive mode and one Full scan in negative mode at resolution setting 60,000 with < 7
00 ms equals »1.4 Hz

{ii) One tSIM scan in positive mode and one tSIM scan in negative made at resolution setting 60,000 with
< 600 ms equals >1.6 Hz

{iii) tn polarity switching mode the instrument must perform within the defined mass accuracy specification
s

(k) Scan Function:

(i) Mass spectrometer must acquire and display below scan functions

(ii) Full 5can mass spectra

(iii) Selected lon Monitoring {SIM)

(iv) Full Scan MS/MS spectra

{v) Selected Reaction Monitoring/Muitiple Reaction Monitoring (SRM/MRM)

{vi} Multiplexed SIM mass spectra of up to 20 simultaneously detected precursor ions

(vii) Multiplexed MS/MS mass spectra capability

{viii) "all-lon-Fragmentation” mode, fragmenting all ions of a defined mass range with high resolution accu
rate mass acquisition

(ix} Timed SIM for scheduled data acquisition of target compounds

{x} Timed MS/MS for scheduled data acquisition of target compound fragment spectra

{xi} System should have variable precursor ion selection

(xii) Must acquire “Data Independent Acquisition™ (DIA} data sets

{xlii) Automatic Gain Control to automaticaily control ion injection time for optimized ion current across the
entire chromatographic peak

(xiv) Instrument must have a Predictive AGC algorithm to determine the ton injection time without carrying
out @ pre-scan event to increase the instrument scan speed/decrease the instrument cycle time.

{xv) Dynamic Exclusion capability to temporarily exclude an ion, while allowing MS/MS spectra acquisition
of minor abundant precursors

(xvi) Normalized Coliision Energy capability to automatically compensate for the mass and charge depend
ent energy deposition and provide instrument-to instrument reproducibility

{xvii) Stepped Normalized Collision Energy to allow multiple activation energies to be applied to the same
precursor.

{xviii) Apex triggering algorithm, which enables the instrurnent to trigger data dependent events close to t
he Apex of a chromatographic peak.
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(I} Calibration:

(i} System should have complete auto-calibration capability to set all relevant voltages automatically durin
g external calibration,

(ii} System should have capability to accurately identify and precisely quantify analytes without frequent ¢
alibration for minimum 7 to 8 days.

(iii} System should be capable of performing internal calibration preferably without introduction of any lock
masses by targeting any user defined stable background ion.

(m) General Technical Specifications of Ultra High-Pressure Liquid Chromatography System:
{i} UHPLC make should be same as that of HRMS (single vendor solution).

{ii} Quaternary system with four solvents, with built-in degasser

{iii) Flow rate must be in the range of 0.1 to 5.0 ml/min or better

{iv} Flow rate accuracy must be £0.1 % or better

{v} Back pressure capability of 15000 psi or better

{vi} Auto sampler with sampler cooler should have a minimum sample capacity of 200 x1.5-2 ml vials capa
city or more and also 96/384 well plates.

(vii) Column Oven with capacity to hold at least 1-2 columns and temp range from ambient to 85°C.

(viii) Should quote €18 columns: a) 2.1x100mm sub-2u particle size or equivalent, b} 2.1x100mm 5u partic
le size or equivalent ¢) 4.6x150 mm columns 5u particle size or equivalent for forensic application

{n) System Software:

(i) System software should be capable of controlling and acquiring the MS system, determining the empiric
al formula from the my/z value from spectra with algorithm for better matching. The fragment prediction so
ftware with HRMS database should be quoted. The database should have more fragments with different en
ergies of collisicn dissociation.

{il} System shall be able to perform the unknown identification, screening, quantitation of analytes/ small
molecules.

{iii) Software for the high throughput screening and quantitation shall be provided
{iv) Software shall analyze & report the data with customizable flagging option & report template.

(v) Software shall acquire and process targeted screening and routine quantitative data from LC and GC (in
cluding multiplexed and third-party systems), Quadrupole and HRAM-MS systems,

{vi) Software for unknown identification with spectral Library and can provide the peak, raw data, chromat
ography peak and mass spectrum in single window

(0) Pre-requisite:

{i) All the pre-requisite like nitrogen generator, separate UHP Nitrogen cylinder with complete gas purificat
ion system, 15 kva UPS {3 phase*3phase} with 60 mins battery backup and all other gasses required to ru
n LC-HRMS should be quoted.

{i) Branded 1 Nos PC System must be supplied as per below configuration for data acquisition

Intel i7 {6 Core/12MB/12T/up to 4.6GHz/65W Processor, Windows 10 05, 32GB (4*8GB) DDR4 RAM, M.2 5
12 SATA Class 2 SSD, additional 3.5 inch 1TB HDD, SATA Cable for 2nd HD, Intel Integrated Graphics, DVD
+/- RW 9.5mm optical disc drive, Key board, Mouse, 24 inch LED Maonitor.

(iii) Branded 1 Nos PC System must be supplied as per below configuration for data processing

intel CORE i7 10th Generation 10700 Processor. 64 GB RAM PC4 -10600 2666 MHz DDR4 UDIMM, 500 GB 5
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olid State Orive, 1TB 7200 RPM HDD 4 USB IN BACK SIDE AND 4 FRONT SIDES, {1 C Port) Multiburner, Keyb
oard and Mouse, 2 Giga LAN, Win 10 Pro 64 Bit, Latest MS Office

(iv) Laserjet B/W Printer, 43" 4K Commercial Monitor with 15-meter HOMI Cable & DP to HDMI Convertor fo
r data processing PC.

{p) Training: Training must be given at sight and the training schedules should be at teast 10 days in two
sets of S days each within the span of 6 months., '

{q) Warranty: Total S Years warranty from date of installation. Warranty should also include for all reteva
nt local items like PC and UPS.

Note:
{a) The bidder should submit point by point compliance to the above specification.

{b} Data Sheet, brochure, website link substantiating each technical specification should be provided for v
erifying the compliance of the same.

Disclaimer/;=tsoon

The additional terms and conditions have been incorporated by the Buyer after approval of the Competent
Authority In Buyer Organization, whereby Buyer organization is solely responsible for the impact of these clauses
on the bidding process, its outcome, and consequences thereof including any eccentricity / restriction arising in
the bidding process due to these ATCs and due to modification of technical specifications and / or terms and
conditions governing the bid. if any clause(s) is / are incorporated by the Buyer regarding following, the bid and
resultant contracts shall be treated as null and void and such bids may be cancelled by GeM at any stage of
bidding process without any notice:-

1. Definitlon of Class | and Class !l suppliers in the bid not in line with the extant Crder / Office Memorandum
issued by OPIIT in this regard.

2. Seeking EMD submission from bidder(s). including via Additional Terms & Conditions, in contravention to
exemption provided to such sellers under GeM GTC.

3. Publishing Custom / BOQ bids for items for which regular GeM categories are available without any
Category item bunched with it.

Creating BoQ bid for single item.

Mentioning specific Brand or Make or Model or Manufacturer or Dealer name,

Mandating submission of documents in physical form as a pre-requisite to qualify bidders.
Floating / creation of work contracts as Custom Bids in Services.

Seeking sample with bid or approval of samples during bid evaluation process. (However, in bids for
attached cateqories, trials are allowed as per approved procurement policy of the buyer nodal Ministries}

9. Mandating foreign / international certifications even in case of existence of Indian Standards without
specifying equivalent Indian Certification / standards.

10. Seeking experiencg from specific organization / department / institute only or from foreign / export
experience.

11. Creating bid for items from irrelevant categories.
12. Incorporating any clause against the MSME policy and Preference to Make in India Policy.
13, Reference of conditions published on any external site or reference to external documents/clauses.

14. Asking for any Tender fee / Bid Participation fee / Auction fee in case of Bids / Forward Auction, as the
_ <ase may be.

O ~ O n

Further, if any seller has any objection/grievance against these additional clauses or otherwise on any aspect of
this bid, they can raise their representation against the same by using the Representation window provided in
the bid details field in Seller dashboard after logging in as a seller within 4 days of bid publication on GeM. Buyer
is duty bound to reply to all such representations and would not be allowed to open bids if he fails to reply to
such representations.
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ﬂ‘ BEFORE THE NATIONAL GREEN TRIBUNAL
;. PRINCIPAL BENCH AT NEW DELHI

OA NO. 717 OF 2024

ey

IN THE MATTER OF:

News Item titled “People are Breathing In

Cancer-Causing Chemicals in their cars study

Find” appearing in NDTV.com dated 08.05.2024 Suo-Moto
VERSUS

Union of India&oOrs. Respondents

KNOW ALL to whom these present shall come that i, Jagdish Rajesh, Assistant Director General (Admn.)
with Indian Council of Medical Research, New Delh| the above named RESPONDENTS do hereby

appoint:
SIKRI & CO. Advocates

()  MS. EKTA SIKRI {D/564/05) (v} SHRIJASBIR BIDHURI (D-1973/2015)
(i) SHRIVIKALP MUDGAL (D-2113/12013) (v)  SH. ARUN SANWAL (D-1719/2017)
(i) SHRI AJAY PAL SINGH (D-1280/2013) (v)  SHRI SHASHWAT SHARMA (D-2187/2018)

(Vi Sd. ALSHIT GUPTA ( D-4468| 20M),
{herein after called the Advocates)

to be my / our Advocates in the above case and authorize them:

To act, appear and plead in the above-noted case in this Court or in any other Court |n which the same may

be tried or heard and also in the appellate Courts. o
9 n
To sign, file, verify and present pleadings, appeals,, 5= =7 sl °0 o <1 ' ,
revision, restoration, withdrawl, compromise or other petitions, * oy s § % o NET®F DELHI COURT FEE 3
may be deemed necessary or proper, for the prosecution of the ¢ o e ‘;Db%;“g"c‘; il
To file and take back documents. : " PR uh ¥
= f fIIHIHiIIM
To withdraw or compromise the said case or submli ' : : ” Il ‘mu “’“’ I”I”I“IH“” | 2
touching or in any manner relating to the said case. ) : * -
To take out execution proceedings, X ! ; 2 I
: B ' f i NLTOF DFLI COURE vrp '
To deposit, draw and receive money, cheques and ¢ - é I DLET 3600001 2
things which may be necessary to be done for the progress and’ E ; ( | ; 1B ml, |
L Ll lf
To appaint instruct any other legal Practitioner aulhor % )l ” “ h "”)mm[”mmm ‘ﬂm mf 'ililll i
conferred upon the Advocates whenever they may think fit to do so and to sign |r.—,,\. ey

acts, as if done by mefus to all intents and purposes.

And l/iwe undertake that liwe or my/our authorized agent would appear in Court on all hearings and will inform
the advocates for appearance, when the case is called.

And l/we the undersigned do hereby agree not to hold the advocates or their substitute {s) responsible for the
result of the said case inconsequence of this absence from the Court when the said case is called up for hearing, or

for any negligence of the Advocates or their Substitute (s).

And l/we undersigned do hereby agree that in the event of the whole or any par of the fee agreed by me/fus
to be paid to the Advocates remaining unpaid, he shall be entitled to withdraw from the prosecution of said case until
the same is paid up. If any costs are allowed for adjournment in Advocates would do the same.

IN WITNESS WHEREOF )/we do here upto set my/our hand to these presents the contents of which have
been understood by mefus this £+5% day of , 2025

Accepted
| ldentify the Client who has

Signed in my presence
(AJAY PAL SINGH)

Sy
Yho S -1-;TIJ‘ﬁm/'i,I/aJLutt

SIKRI) (VIKALP MUDGAL

#} o (EKTA

SUIT GUPTAX SANWAL) (SHASHWAT SHARMA) o' e e Py Brmessttiainy
Advocates . . 1 |
Office: C-108 (Basement), Defence Colony, New Delhi-110024 Ph.24331800,1,2 Féx, 24331808 bscna L atH 4 Reseieh

Chamhars: 229 | awvers’ Chamhar Hich Conird of Diathi New Delhi-110003 Ph 9?‘{}3}9777 9??8‘5&50 ntot _
T Tl e PR S ‘?
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